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REFERENCE TO DEMANDS OF THE
YOUTH FEDERATION AND THE
STUDENT'S FEDERATION

SHRI JAGJIT SINGH ANAND
{Punjab): Sir, more than 60,000
members of the Youth Federation and
the Student’s Federation from all over
India have come—more "than 10,000
from Punjab alone—to the Boat Club.
They have certain specific demands.
I convey it through you to the Leader
of the House and request that some
Minister may go there to receive their
demands and to try to satisfy them.

—

DISCUSSION TUNDER RULE 176

Government Statement on ‘Samachar’

SHRI VITHAL GADGIL (Maha-
rashtra): Sir, I rise to raise a discus-
sion on the statement made by Mr.
Advani with regard to ‘Samachar’,

Frankly, 1 was not surprised to
read his statement. If I may say so,
it is a typically Janata decision, a
characteristic Janata decision—indeed
no decision at all. The whole approach
of the Janata Government towards ajl
problems is like this: what you
cannot build, destroy; what you can-
not pursue, give up; what you cannot
improve, abandon, turn back, retreat,
don’t move forward. Therefore,
whether it is the CSIR, whether it is
Planning Commission, or whether it
is ‘Samachar’, the approach is self-
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evident. The whole thrust of this
Government is towards status quo.
Thea entire dynamism is towards status
quo ante. Therefore, I was not sur-
prised. There is another reason why I
was not surprised. It is consistent
with a pattern. If the RSS will not
merge in the Janata Party, if the
Bhartiya Mazdoor Sangh will not
merge in the Hind Mazdoor Pan-
chayat or the Hind Mazdoor Sabha
and if the Akhi] Bhartiya Vidvarthi
Parishad will not merge with the
Yuva Janata, how can Hindustan
Samachar merge in ‘Samachar’?
Therefore, it is consistent with the
pattern. I was not surprised. In a
sense, it is a negative decision or it is
no decision at all. That is the approach
of the Government. Therefore, as I
said. I was not surprised to read his
statement.

Now what is the statement? Sir,
the text of the statement must pe
read in the context of the pledge, of
the platform, of the manifesto on
which the Janata Party got elected.
And what was the commifment? The
commitment was that the Government
will not interfere in the media, in the
newspapers. freedom of the press and
all the rest of it. The previous Gov-
ernment was criticised on the ground
that, if I remember the words exactly,
by arm-twisting, by strong arm
methods, it forced the four news
agencies to merge info a single agency
—the ‘Samachar’, Now the same thing
is done. Of course, I concede it is
done in a subtle way, in a sweet
reasonable way. Now what does the
statement say? ‘“The Government
have accordingly decided to inform
that Government are in favour of
restoring the status quo ante”. Now
may I ask, what has Government got
to do with it? Why inform them?
If the previous Government was
wrong in interfering with the four
news agencies, what provoked the
Government even to inform since the
Government has nothing to do with
the media, since it does not want to
interfere with the freedom of the
press? Why inform at 2all? What
is the necessity, what is the provoca-



Discussion

159

[Shri Vithal Gadgilj

tion, what is the rationale? I shall
tell you presently, Sir, what is the
rationale. What does ‘inform’ mean
here? In the Ministry of Information,
‘inform’ means ‘direct’. Even under
this Government, the word ‘inform’,
means a writ, a decree, an order
and a direction. That is what ‘inform’
means., And appropriately it is called
the Ministry of Information. Where
they ‘inform’, they order a particular
thing to be done. And I am not making
any baseless statement. This is what
Mr, Advani's Ministry has now written
to ‘Samachar'-—and I quote from a
letter:

“With regard to the rates of sub-
scription payable by Akashvani and
Doordarshan, Government are aware
of the problem and recognise the
need for finalising of rates with the
news agencies so as to bring them
on a rational basis.”

The next sentences are important:

“This again is a question which
now will recognise ¢annot be settled
before the news agencies come into
exisience and enter into contracts for
their services with Akashvani and
Doordarshan. Appropriately, there-
fore, this issue does not needq to be
linked up with the immediate steps
that are necessary for the revival of
the News Agencies”.

The words are very significant. We
are told with a sweet reasonableness,
“well, let them decide what they like.
But let them be informed, ‘you John-
nies, you better act according to Gov-
ernment’s wishes. You split into four
agencies: otherwise, there is the ques-
tion of rates payable by Akashvani
and Doordarshan’”, I am reminded of
a story, Sir. the story of a henpecked
husband. The story goes that the God
one day called all the husbands in the
world and made two entrances at the
Heaven. He said that those who were
henpecked should stand in one queue
and enter through one door and those
who were nol henpecked, not dominat-
ed by the wives, should stand in the
other queue and enter through the
other door. And what did he find?
He found a long gueue near the cn-
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trance which was marked for henpeck-
ed husbands and only one poor soul
was standing near the other door.
Then the God asked: “How is it that
you are standing here alone?” He
said, "I am standing on the directive
of my wife”! So Mr. Advani wants to
reduce the Samachar to a henpecked
husband and the Samachar will pro-
claim to the world that they take in-
dependent decisions, that they are the
bosses in the house with the permis-
sion of their wives! This is what he
wants the Samachar to be reduced to.

Mr. Vice-Chairman, if Mr.
and the Janata Party were true to
their claim I would have expected
him, as Mr. Kuldip Nayyar has written
in the Indian Express, to come for-
ward with the proposal that the five
Divisions of the Information and
Broadcasting Ministry should be dis-
mantled and should go to the respec-
tive autonomous Corporations or the
Department and the Information and
Broadcasting Ministry should not
exist. I am not saying that Mr. Ad-
vani should be  deprived of his job.
He will get some other Ministry.
Therefore, I wouid have expected that
kind of approach if the Government
did not want to interfere in the media
and believed in  the freedom of the
press. Therefore the entire Ministry-
of Information and  Broadcasting
should be dismantled. But that is not
done. That is why I say it is a nega-
tive, politically motivated decision. I
shall presently substantiate how.

Advani

Now., what iy the problem? I shall
not be very long. I  shall presently
deal with the approach. What is the
problem and what are the facts? I am
not saying this as a Congress Party
man. In my humbie view what 1s the
solution? The problem is this. The
problem is how to provide an impar-
tial, comprehensive, objective, efficient
news service to the nation. 1 think the
basic decision any government should
take now is that this is a national
responsibility, a national ob'igation..
We are not concerned with either the
newspaper proprietor or the working,
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journalist. I am concerned more for
the reader—whether the reader in
India will get a  comprehensive, im-
partial, balanced news service. That
is the problem. And how did the
Government deal with 1t?

It is claimed that the present Gov-
ernment{ is different from the earlier
Government. All that they first did
wag to appoint a Committee. Sir, I
have carefully gone through the Kul-
dip Nayyar Committee report. In my
limited experience of public life I
have never come across a stranger
Committee. I will presently show
some very shocking things.

There are 13 members, 3 dissenting
notes, 1 separate observation and,
again, a note by the Chairman. Now
what is the Committee’s idea of a
news agency? It is that a news agency
should mould public opinion. I would
ask Mr. Advani: Does he concede that
it is the role of a news agency to mould
public opinion or ig it to provide ob~
jective news?

Then the Committee says that there
is the question about competition. And
the entire question of competition, Sir,
ig dismissed in two sentences. The
basic approach of the Government is
that there should be no monopoly,
that there should be competition. And
the whole problem is dealt with in two
sentences.

Then there are serious allegations.
I have never come across such allega-
tions and such charges. Now the
dissenting note says, for example ....

SHRI HARSH DEOC MALAVIYA
(Uttar Pradesh); By whom?

SHRI VITHAL GADGIL: Mr. Irani.
It makes serious allegations. It says:

“In the first place 1 regret that the
overwhelming evidence in favour af
two competing news agencies in
English language does not appear to
feature in this para of the report....”

1255 RS—6.
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So, evidence is ignored according
to him. Then there are many many
interesting things. In another context
he says:

“In the first place,
before us was overwhelming that
even those who continued to subs-
cribe to PTI alone after the birth of
UNTI found that the existence of UNI
had spurred PTI to better service.”

the evidence

Therefore, according to the Dissenting
Note, overwhelming evidence wag dis-
carded.

Then again there is a serious charge,
a political charge in the context of
Hindji: L -

“No evidence has been laid be-
fore us for the simple reason that
no evidence exists that there is any
case for a Hindi agency and the
matter has been settled.”

And the next sentence is very signi~
ficant:

“] am afraid, based on statements
made by politiciang in authority to-
day stressing the role of Hindi in
national affairs.”

Therefore, the accusation is that the
Report is influenced by what political
leaders of the Janata Party in aufhori.
ty have stated with regard to Hindi.

Then again there is a charge. And
what is the charge? The charge is, the
whole Report is based on ‘“‘absence of
proper reasoning and argument, the
straining after-effect and the readi-
ness to jump from inadequate premises
to unwarranted conclusions.” More
serious, Sir, is this charge. “This
recommendation is unfair”’«—This 18
what Mr Irani says—“unwise, and T
charge that it has been made without
any discussion.”

Here is a Committee  which goes
against overwhelming evidence, ig-
nores evidence and, without discussion,
takes decisions. That is the charge
and it is most astounding. The aston.
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ishing thing is a further serious alle-
gation, and it is at page 104:

“In the discussions at the last
meeting preceding the Draft Report,
it was also argued by the majority
that place must be found in the
governjng body of this agency for ¢s
many as 9 of the 16 Indian langu-
ages noted in the Constitution of our
country. The Draft Report as pre-
sented to me has all these provisions
carefully cut out.”

Now, with the kind of allegations the
Janata members indulge in, I thought
I was reading  allegations about the
Emergency. Some portions are cut
out from the Draft Report.

And the crowing thing is this. This
is what the Chairman, Mr. Kuldip
Nayyar, the great champion of indivi-
dual liberty, the great champion of
civil liberties, the great champion of
the freedom of the press says:

“Without disclosing any further
evidence given by Shri C. Raghavan
and Shri V. P. Ramachandra. I
would only state that the gist of it
given in the Note of Dissent is total-
ly incorrect.”

Mr. Advani should call for his ex-
planation. Who is he? It is a Gov-
ernment-appoinfed Committee. He
refuses to disclose evidence. And the
Report is presented to us, based on
the Chairman's refusal to disclose
evidence. And now we are told demo-
cracy is  restored, secrecy is gone,
civil liberties are restored. And here
is the Chairman of a Government-
nominated Committee who has the
check to say “I shall not disclose the
evidence.” 'This is the approach.

Therefore, what was the reaction to
the Committee’s Report and the Gov-
ernment decision? I shall not give the
details: they are well known. But
what is the reaction? Out of the 13
members, Mr. MankeK%F, Mr. Barpute,
Mr. Chakravartty and Mr. Munagekar—
four members—have opposed the Gov-
ernment decision. Then distinguished
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journalists like—their names are too
many—Ramesh Thapar, Chanchal Sar-
kar, CGK Reddy, C. Raghavan, Abu
Abraham—who is an hon. Member of
this House-——and working journalists
have all opposed this decision. And
opposed in what terms? Very serious
terms. The Indian  Federation of
Working Journalists says this:

“In the name of competition there
will be duplication now as had been
the case before frittering away the
limited resources. As for foreign
coverage, the restoration of status
quo ante will further increase
India’s dependence on trans-national
news agencies which the Government
of India had pledged to fight from
Lima to Colombo.”

That is the criticism.

Then, again, a newspaper like the
Fres Press Journgl says—I will not
read the whole of it—that “the deci-
sion is uninformed, illogical and de-
trimental to the national interest”.
“In fact, the '‘Government decision
seems to be calculated fo make the
four news agencies, which will now
take the place of Samachar, much
more dependent on the Government
than ever before.” This is the politics:
to make the news agencies much moxre
dependent on the Government. And
only last week—on Friday—Mr, Mir-
chandani’s article in the Sunday
Statesman makes it clear that the
Government should provide finances
to restore the position of 1975. There-
fore, it is not a few lakhs but crores
that will be required. Again I will
explain the politics of it when I come
to the facts.

Now, what are the facts? I have
stated the problem; I have stated the
reaction. The first fact that one has
to consider is the viability of 5 news
agency, In India there are about 300
districts. PTI, which was the largest
agency, could not cover more than
70 districts. And, would you be sur-
prised, Sir, that in my State in Kolha-
pur—which is a district blace, which
isa politically important place, which
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is a university town—PTI had a unit
and an office which was manned by a
mechanic! So even PTI with its re-
sources could not manage it well.
Therefore, the question is whether
four agencies will be viable or not.
That is the question the Government
has to take into consideration. In all
democratic countries of the world,
except perhaps America, there is only
one news agency. I am nof saying
that there should be one or four agen-
cies. I am not on that question. I
am only enumerating the facts. Then,
again, do we have the resourceg to
finance four agencies? Can we afford
it? If the Government can afford it,
very well. As I said, it is a national
obligation and a national responsibi-
lity. I do not mind if the Government
is in a position to provide finances to
all news agencies provided certain
safeguards  are there which I shall
presently pointed out.

Then about politics. About viability
and comprehensiveness I have men-
tioned. What is the politics? Now
there are four news agencies, three of
them politically neutral. But, as
everyone knows, Hindustan Samachar
wag dominated by RSS people and
persons of that persuasion. I have
from personal experience found out
that it is dominated by RSS. There-
fore, if that is a fact and if objectivity
is the test, one has to take
into consideration along with wviabi-
lity and comprehensiveness the {act
that Hindustan Samachar is domina-
ted by one organisation. Indeed, as
ohe journalist told me—I have not
met that gentleman; I do not wish
to be personal; but I am only quot-
ing what he sajd—that Mr, Baleshwar
Agarwal is the second Mohammad
Yunus. Therefore, along with com-
prehensiveness and viability, one has
to ensure objectivity. And the poli-
tics, as T see it, particularly in view
of Mr. Mirchandani’s statement is
that the 1975 position should be res-
tored. That means, a Iot of money
will go to the Hindustan Samachar.
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This is evident from Mr. Advani’s
statement itself. “As some of the news
agencies would have undergone dislo-
cation following their merger, the Gov-
ernment should also consider a non-
recurring grant being made available
to them so as to enbale them to make
a fresh start.”

Therefore, I would like to have two
assurances from Mr. Advani. First,
the assistance to these news agencies—
one or four—will not depend on the
sweet will of the Government but there
will be a scientific, rational formula
applicable, say, for 10 years, during
which period the Government will not
interfere, so that the Government can-
not use that as a lever for its poli-
tical ends. Secondly—and again Mr.
Advani should not misunderstand me;
I do not want to be personal—I have
heard it said that very quietly, in a
subtle manner, each and every Direc-
tor of the four news agencies is told
by the Ministry of Information and
Broadcasting that it will be in his inte-
rest if he comes to the conclusion or
decision which the Government ex-
pects him to.

I would be very happy if Mr. Advani
contradicts this and says that no
Director has seen him or the officials
in the Ministry and that no such ad-
vice has been given. 1 will accept
his word and will be happy. I am
apprehensive and it is being said that
they are being called and told to bet-
ter take a decision on a particular Jine,
Therefore, these two assurances I
would like to have from him.

Then, lastly, as I said, I would make
a few humble suggestions of mine., As
1 said some time back, I am not an
expert in this field, although a few
years ago I worked as Sub-Editor and

Reporter in an English paper. That
was way back in 1950s. Mr. Advani
has been a journalist all alonz. I am

conscious that I have not made a deep
study of these problems. Nevertheless,
as a citizen, T would like to make a
few suggestions. Whether there should
be one agency or four agencies is



167 Discussion
" [Shri Vithal Gadgil]
debtable in the context of the finan-
cial resources of this country and the
rest of the problems. But, I would
suggest that, whether it is one, two,
three or four agencies, certain inbuilt
safeguards should be provided. In the
first place, in the constitution of the
Board of Directors, the Government or
the big business or monopoly houses
should have no place. In the second
place, we might copy something from
the French news agency and provide
for a kind of ambudsman for the news
agency, who will act as a sort of a
trustee, a public trustee, of objectivity,
and any complaint made to him or a
number of them, it may be a board,
they will ensure that independence and
objectivity is maintained,

Then again, T would suggest that as
far as the finances are concerned, fin-~
ancial aid should not depend upon
the Government’s will. It must be de~
cided on a formula on certain basis.
It should be a kind of an automatic
formula, say for the next ten years,
which will provide the basis for finan-
cial assistance from the Government.

Then again, to ensure competition, if
it is one, two or three agencies, some
machinery can be provided for inbuilt
competition. Or, if there are four
agencies, competition should be encou-
raged. Let me make it very clear, al-
though I am a socialist by conviction,
that I am all for a free enterprise in
idens. Let ideas be in afree enterprise
area, the rest of it we can sort out.
Therefore, competition is welcome, pro-
vided we can afford it, it is done in a
proper form and it is not at the in-
stance of the Government or some
big business.

Then there is the problem of the
non-aligned nations pool. Any ma-
chinery that we devise will have to
see that our representation or our com.
mitment to the third world is honour-
ed. Sir, I see one danger. I shall
mention that danger and I shall finish.
The Government interference is ob-
jectionable. But equally objectionable
is the interference by the big business.
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Only last week, the American “Time”
magazine gave one article whose tille,
“yvanishing of Home-Town Editor”, is
significant. There is a serious appre-
hension in America that all the capi-
talist big business newspaper chains
are eating up small newspaper, and
today the position is that more than
70 per cent of the circulatinn of all
the newspapers in America is control-
led by a few chains. Now, whether
you call it ‘“Samachar” or you call
it any other news agency, in {uture,
the news agency or agencies must be
such that they will be free from the
danger on the one hand of the Gov-
ernment interference or conirol and
on the other hand of the interference
or control by the big business or the
monopoly houses,

Then, lastly, Mr. Advani had talked
about the status quo ante, Well, this
is an approach. I question that ap-
proach. But, even assuming that that
approach is correct, is it followed in
all respects? Sir. everyone knows the
case of Mr. C. Raghavan, how injustice
was done to him and how he was te-
mcved from the PTI. Al kinds of as-
surances were given, and yet, despite
the present Government’s commitment
to remove injustice, Government has
done precious little in that individual
case. [ am mentioning this Decause
they had given certain assurances in
this individual case.

Now, the case 1is, once he is told
“Go to the Labour Court” and then he
is told “Do this” or “Do thatl’. All
kinds of things are said but hardly any
assistance comes from the Government
side, whereas in the case of another
person like Mr. Baleshwar Agarwal,
the Government is very active and
all kinds of things are restored. Now,
is it fair? Is it consistent with your
approach that you will be just and
fair and you will restore all the civil
liberties which, according to you, were
completely lost during the last re-
gime? -

These are the four or five basic issues
that I thought I would raise under
this subject. As T said I amr not
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an expert, but I have made my sub-
missions and I am pretly confident
that Mr., Advani will take them into
consideration and give the specific
assurance which I have demanded
from him. Thank you.
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qRfae FEqrSEd W Eaer § ALl
qHT 91X #EifE SR mOAT AT K
AT AN A Eedd agq #gd
A | ady wreer § i i wierisem
F qFeaT T AT F FIX FE AFAQY
FETATY 3 FT agd I F A weft
913 a7 ggor o™ ¥ gER TAw H{AT
T e« fawm gHe r &
FATATY T, AT gf AfF a7l T
gwfore Feeaised #r Ifaa swaedr
T g wr F9ig ¥ fergeara % € gl
&7 A uEee ¥ o a8 @a7 qgr
ST TET | FIR TS-TST ST IR FaT
TF FLEUTES &, RS § FeT FXAE 1
o YR W AT @97 ArSEAliad
JEF BT, 4—4 fov TF, 98 fFawT
WaFT §, waAw g, feoer W g g,
3AE GATAR QU ®F ¥ W FT 4-4
ot @ qar T I wF wifF 3T g
TAN F Sat § HUST & qETHC A9
TN HIEA(SE TET & | F TATHIT AT
F § A g AT ¥ FRemiEs
FT AV IW FIEAT H gl )
oot agt fRETEr & qr ST 3 T geAr
g3 Fraw gam wTe R wee S TR
A #T Fgia g w@T, AT AGEE @
faesft &, gag 6 s weat g§ FfHw
TR W AT faedt g fF A 12
¥ qgar T ) ag @< g oy
THHT FTT 42 & f6 o 59, Aot
daSe R Tefie Feaisen
TH I & GATAT SET § AT @ 2 )
TH J9 9% g WIRaT & arg faEm
FIAT G AT T 390 Fin & ‘g’
F 9} § gH AT a1 I wefest v
faame % 9 7gi W 3 AEwT g fF
o d3as & Ik ¥ g fafem &v
¥ g wfgg sk § wEm 5
‘TUFET FY AT F T@T, T TFR
Ft A 99 {5 Qo Frasior § a7 doae
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araT ¥ gEte 3% gareErami
H1 sgaedT geq & W AT e & ad
fra®1 oTs T g1 WieT ms fTar .
@ &, Yuaw 99, a8 g AF | I8
Yo S@ T ¥ TO ST, HASAY
F AGAZ AT A g T 2-4
AT & WFAT TN FOHT JAAS
ST W A § 1 T A AR &Y
e F wr@ v fafww ot
ar @ Fg-aT e AEE A G FAR
Y § oy S wmawwaE 11
g et § WX 70 Sfqwd el =\
3w A T AR A AR @A
T AW FWE FAC AG EN AR
T w0 ¥ Ag WEwwa § o
qFTe 9% fa=x 3@ qwg, qurEm
1 wafgat &1 fgar #F3 Wy T,
TF AT BT gT WE AT T 7 g
Uorgar 3 F1 5w g9 7 IFEAE-
TAT Y §, TERT FRAAT LA X THA
g " vuw fau & oy off s@w e
TF [T THE], g ANT a7 FT TUe
| JifF SN F oAy BT @i
3 ¥, % g™ frow RE 9T
RECUSEEIIRCHE AL C I O
SET A srag &7 forwre ST g3
AT 39 T § G T, 37 Qo
ST TAET FT FAATT IY F AT oA
T ¥ fralt @gar o7 wmm aw
aFd §, 7% fau fF fre s Y
glaurd 3 w59 &, 3@ o 9 fere
FET AU F 59 3w F Aoy

T & maart ¥ o ag
T FIAT ATE B 38 of
\5a¥ oF 7ga qaseq fgewr
A R WX F AT g Do
AT & & a7 oo £ R oy
I8 st § A fasr av o 9% oEr
oIET FY @S FE A, Oy oAy Ay
73T ] ¥ 75 fresw FET 09w
a7 37 Qo ) & qell ¥ fog

3 P.M.
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{1 geax frg sferd)
WA HAN F AW ¥ & A
FAAT M T AT ATIIAFHAT A 1Y
ST |
AT & g oTar § ‘Fgamd ¥
3T & A1F fF % dorma aramt & o6
efafizy QX qwg 9oy awn afFg 3
T A F | g 3 ara ®Y wrfww Sy
=1eT, <7 IT3A & ara oy, fF Qorqar
sl & Ifafwzy 18 52 av afaw
&g T URT § 7 fFg aw g 7 madt
AIfeF GraEmFaml 1 IT% a1 ¥ qfF
FT GFT &) T@Hr frare gd FAr
Frfeq | gaT 7 gr foF Qorae st
& ME ¥ d 337 0F Fga qfaqd a9
rer st a7 S, F fraw 98 gH )
WWT I9F FEY W gqg FIAT
HTET |
qreed qug Zfeard feardag swrardY
Zfafazt #r sugear %Ta1 2, 100
Zfafred =1 usr fafrae fagifea <
<ar &1 ¥ wuman §, gEar /dwg o
qvez que Zfaqre fearedz & gras 1@Ar
atfgw 100 lEfezT & wlardar,
et At & fafyae atag arees
FIN ¥ FieA1E ST FT @ &1 WA
gam & f5 100 #r awra fufqaw
50 T FH AT IMAT ATeq | JFARTL H
mrore Efatias afass § | e § ot
qgd g fafyex afaw qreew £t ar
FFHAY ¢, 0 FIT NI TEAA FAEAT 5
fore &Y 78), F9¥ gk Iw dvendw
Y T wror % 2fafgze afag am
¥ ommd gk i adF @ waR
zud gz fafrwm #a wear far 3 as-
a9 dquay § fafey afaq agr #3
Zq3 g sqaeeT FXAT TLT g ST |
& aear ¥ =g fr et Fr v A,
QIHTATITON F7 a<F & o 97 G fear
IET & SEE Wy gH qafaEr w1
BT 1§ 1955 ¥ §w FHwT T
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feFmus fRar ar 65 Gar ‘= Wem”,
7T 1955 ¥ AT 1975 ¥ ag0 W
2 Tl g% Ew fams +=@
orFwEqr § 1 fafasww F ar ¥
Iq AT sqaedT g oA, wy Sfafaem
WAL AT R | Wy EEw ¥ A
go faftas =19, v fafaws o=
g9 H a7 FIAT AEY AR TG A1
q& FATT——F AT IAT AGT——{eTeT
AT wr FHEEATT owfAAl ¥ A
ST ST ¥ g Tfaat & Sy
gt fre-few feares Fear =nfam
FIF A F T FA 26 AIF(AGOT F
#+g § o qorad afqdy 37 2, A9aa
AT F T FATAR Fq0T FA §
afg gt daad st § afeq 2x
arey oRfaat s 7w E O 9
oA AT I ATT T 37 FT ArIaFaT
g quft g9 ATEHIENN FY, TAERIE
T 9ART F Fegleafa F1 quER W
FIAT TF TEX AMAT JAT R T7LqT
T AAMAR FAL FAX T AAFH I
gF @ftg @ I § AR 39
gfeferfs &t gw  adl Far waw
foa® R 9 78T F WW wrEdT
FY TFATBI, FF TIEAT FT ATTTAFATI
gaeT gy amat 9% w9 7 w7 v A
Faearl q¥ faaaey & | o wrefra
ged ¥ fegeam g9ER AR A
AT AAATT FT 5 Ieorg fwaT B,

grerife Srgiw &g F3r § fF 9T #r
SAET §F qag § Atwwg agl g )
§ g foy wrgar an R s safraaa
SATAFRTY & HHTE 9T FO  SAEGIT FT
arg forar srar @ wias Sreverdr 1
qfear 97 § q fasqar g 1 ‘e &
aga |Y FTq Fay AT §, FEr ST FHAT
&1 9T 97 9 39 & IR A fregaaa
TN FFT A A FTIF ALY
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frdY gvR &1 faare agr F=AT A
FAT ) FEAT 9E H war §
fgrgeqma qumER OF Al aw
TEY A AT IR g qATH T qHA
YT TH AW F HIATRICT g TS
FETHEATE | wAER & fex
g & arg A gor far ol 73 aFt
foF GUFIT BT IT F UL AT WA T
Iq 9T FET T4 Y /Fr 1 wmeRfes
oidT & qax feaer 931 § ar sy ],
TH A A1 AJAT Al g, q 9T F
qxqHT § T g7 W AW afHa
sl €7 3q F AR FA FTFAATT
g1 ag wmmRizT T FT 0F T
IR § AT o wrefra w5 @ 979
Fr FATET I AT FFT F AW H
STAHRTL & T 7EST 56 798 & (F FIA09-
Aex gad Fo T @ T @4OR F S
LT i JaF  q9 & AT T
I IR AR & o faar aigae
giar g a1 /F e § BF Bra waTe
¥ 3@ ;W ® @1 onfem A w0 AR
g3 | TEERS & [OF sraedw
g gE AR A A gw A 3w & %
garEaR F TfsT g AN F a1 3[4
[ ¥ wre wX R Wy 9 &
oF T & g9 97 smafer aRe
F wrfwer & 1 &Y I ¥ S qoaa
S BT STAT FLAT ATGT & T T FHIHMTL-
fez uwd o wfvea g1 FT O9aq T9
FT FHATT FAN F ITT T 7 FT 139
FX | & grAar § & 93 ©F wer
FINT IO

§ quTATe WG F q§9F ¥ fRaaw
AT AFA WL AT FgA F A4
srreasaTy 5 e fedl & o qare
wir At fF 99 ¥ Iq@ AN T AT
frarc e & za frdt susty ot
FTRITTSHIE FLA | ITH HAFTL
¥ TN FT A W &1 frow g A,
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afa mrarfas  ®7 & o wfeazai ox
IO FATHET AT FATH A,
faa st sirmefie s oY st fraroite
® IT AT FAGT T ATT AT 39
# fad gnfaez w0 £ @7 ¥ o
AT 9 T & | @\ B AFqqT
FEET A AT TB  qIC T T,
FFA  E AL T, I FAOATC H AT
St fg Y Ser oY 37 AT AT Ay
S AT 9g ¥q fAer % OF 7L argEe
TAT TAT b TF AG aZT AL AR
U9 97 & ga g, 9T gaqr
# qWA & 1 § g fe ¥ §a @
qT FH AN F  QIAAX T K AAATT
FATAT AgA & A qsad AT F
HIEAA ¥ I HT QI TATATS B FAT
AT &, T ST &1 SHESTJS F¢ TH
¥ fIC 70 31T FET AT | IIFT
J 7T 3% OF waa} faar & wedw 4
92 @S g &1, T IWH qq HqrEAr
F afq gy #313 FRT FIT FT W
fegam & aq Jewa 939 #,
ag ST w71 fFd gt Faw
g WIAT A7 ZF€ FIT G2 F geT
A TATATE FI AT & ATATT q¢
A & IfFT AT FE AT JIAFTE
T AT I F qUHA UF 779 g9feqq
ZAT E AKX TF qar I7feqa g g 5
2 UFHfaT UIHL OF F@aT  AATT
JETT UAGT FY TIAT F FT F
T g (qar FR A fRET I TH67¢
F fagEt & 7 a9

ZET WETE 9T H TR § WA
F@T FAGAT 7 I FE 9rE A0 -
g 3@ A F X H T g oSfaqi v
A 4 97 g3 FT A gfee ¥ a1 of
gH & FT =T F30 & 37 71 3w THES
fom o7 osfat & IR & a5 e
g wFar € {5 & wod 93 9 & Qar
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[t grax fag W]

Tl § Sar frfafaad cwwdas
#Y gfes & 71w g a7 1 fame w4
arfe wEa< ST SeEr fzar @ osEw
AT 9L 98 FEAW I TF, g BaqH
FA T A g AT AT 7T QS
FAFT  TH HOBT G35 HATATL AT
TIT I H FEARET | g AT H I
§ ORI FT &ATT  ATHINT HIAT F184T
g !

FEE S waee fgar § @HraATT
ST FT Tadaar &1 e & faar areag
¥ 393 | S aF eadaar searfag
FTA HT WA WL G I0AT &, 9T WL
FIT FT LA FIA ATAT AT ITHT AIEIAF
FIA , SUHT AIA ACTFA FIGAT
FF F WA H gL AT FY TFAATHIT
qEd 9N 9% fead, ggr § SAd
AT FET § | gqaTT |

SHRI JAGJIT SINGH ANAND
(Punjab): Mr. Deputy Chairman, Sir,
we are discussing a very important
problem. The problem is the peed in
this country of a strong, viable and
independent news agency which can
protect the existing emoluments and
guarantee appropriate chances of pro-
motion to the people who are serving
in the news agency. At the same
time, Sir, we need to have a news
agency which has a  stature and a
standing in the world commensurate
with the stature and the standing of
our country. In order to have such
a news agency, what is required is
that that news agency should be free
from Government control on the one
hand, should be free from the hig
business control on the other hand
and should also be independent of the
control of the multi-nationals who are
controlling the western press agen-
cies. These objectives were not ful-
filled by the four agencies which exist-
ed before the emergency. These ob-
jectives were not fulfilled by the Sama-
char which was formed during the
emergency. These objectives are not
being fulfilled by the Samachar which
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is going on today. I am very sorry
to say that while there vvas naked con-
trol of the Samachar by the emergency
Government, there is a subtle control
of the same Samachar by the Jansta
Government today. I do not have to
go far in order to illustrate my point.
Only yesterday, in this House, a dis-
cussion was raised by my colleague
Comrade Kalyan Roy about ¥arakka
Barrage. Not even one newspaper or
news agency has carried the name
of Mr. Kalyan Roy who initiated the
discussion. It is only ‘a C.P.I. Mem-
ber’. Obviously, a remote control is
being exercised. That is not the only
example. There was a previous exam-
ple of 29th of October.

[The Vice-Chairman (Shri Shyam Lal
Yadav) n the Chair.]

An unprecedented procession, five-
lakh strong, was taken out in Patna.
It was totally blackedout by Samachar
I am only saying it today. You will
see that tomorrow’s Samachar will not
carry the news of the protest of the
Railwaymen Federation which is go-
ing on. There is a strong march by
them and by the All India Youth Fede-
ration. Or, it will be put in a very
small corner. Sir, we are faced with
this situation. The Government ap-
pointed a committee about what to
do with Samachar. That committee,
headed by Shri Kuldip Nayyar, sub-
mitted a report. As the Government’s
ultimate decision has nothing to do
with the recommendations of the
report, I will not go into that report.
Now, what the Government has pro-
posed is that we go back to where we
were. When some of the people came
to Shri Advani asking him not to do
that and to keep one agency or some-
thing like that, then Shri Advani, ac-
cording to the Press, sald that this
problem could be referred to the Se-
cond Press Commission. In another
context also, Shri Advani has talked
of the Second Press Commission. I
would only rtequest Shri Advani to
look up the recommendations of the
First Press Commission. It was the
First Press Commission which was
there when PTI and the UPI were

I
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there. UNI was not there. 'The First
Press Commission recommended that
PTI should pe converted into 5 public
corporation by statutory enaciment
with shares given to the employees. It
was not implemented. The Constitu-
tion came into the way of price-page
schedule. It was also not implement-
ed. Delinking was not implemented.
Defusion was not implemented. The
Congress Government did not do any-
thing about it for 30 years or so. The
report of the First Press Commission
is a very refreshing document pointing
out all the evils ang ills of our Press.

It went to the extent of saying that
control is being exercised by the big
houses in favour of private property.
There is a bias in favour of private
property. I would ask Shri Advani
that before going to the Second Press
Commission he should devote his
enlightened energies to the implemen-
tation of the recommendations of the
First Press Commission which remain-
ed on paper for so long. It was a
recommendation that every five years,
the Press Commission itself should go
into the question of how much of the
press is controlled by the big monopoly
chain. Even then 30 per cent of the
press was controlled and now, per-
haps, the figure would have gone up.
I do not want to take much time of
the House on this but I want to point
out that going back to the old situa-
tion will not serve our purpose at all
because the old situation itself was a
very unhappy suituation. What was
the state of affairs then? The state
of affairs then was that the PTI had
a capital of Rs. 4.5 lakhs, the UNI
had a capital of Rs, 3.5 lakhs, and al-
most the same board of directors was
there. Samachar Bharati had a capi-
tal of Rs. 26 lakhs. Hindustan Sama-
char about which it had already been
mentioned ag a front organisation of
the so-called cultural organisation,

~ the RRS, and they also invested some

capital. But before this Samachar was
formed, the day the Samachar was
formed, I was one with Shri Bhandari
and Shri Advani that it was very
wrong. But the fact that there should
be one news agency was one of the
recommendations of the First Press
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Commission. But what was the situa-
tion? The situation was that the PTI
itself was in a deplorable state of
affairs. Samachar Bharati which had
the largest capital ijnvested had not
paid its employees for one full year
and all the 26 lakhs of rupees have
gone. And those agencies were on
the verge of bankruptcy. What vras
the state of affairs? There were %60
newspapers in the country. Only 383
were subscribing to any of the four
agencies and only 81 were subscribing
to both of them, the PTI and the UNIL
There was hardly any competition for
the rest of the 302 newspapers be-
cause they were subscribing to cnly
one agency. And then Sir, there
were the Hindi news agencies but
there was not even one newspaper in
the country which was only subscrib-
ing to the Hindustan Samachar or
Samachar Bharati. It had to subscribe,
in addition to a Hindi agency, to either
the PTI or the UNI in order to carry
on. Sir, there werg many features of
Samachar which came out during the
emergency. Proper attention was paid
to the language section with the result
that today there are 100 newspapers
which are taking only the Hindi ser-
vice of Samachar and not taking the
English service, and going on. That
is a progress made in favour of the
Indian languages which is a welcome
feature. But what I am trying to
say is that the PTI had only 17 bureaux
in the whole of India. It covered only
17 places in India and it covered only
5 places in the whole world, namely,
the United Nations, Moscow, London
Colombo and Kathmandu. Colombo and
Kathmandu are in the next door. In
fact, it was covering only three and a
half important centres of the entire
world through its own correspondents.
And from 12 correspondents, the sit-
uation had come to only three and a
half while an agency of a small coun-
try like Yugoslavia’s ‘Tanjug’ is hav-
ing today 25 representatives. You will
be surprised to know that throughout
the Vietnam war, we did not have
any correspondent either in Vietham:
or even in Thailand or in a neighbour-
ing country to cover the Vietnam war
from our angle. So, we were all the
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time selling the imperialist propaganda
on the greatest war of liberation
fought in recent times. I am saving
that the state of affairs was so bad
previously that it is no use going back
to the old state of affairs. It will not
solve any problem internally in the
domestic market. We were not culti-
vating the district newspapers which
are very few in number and which
need to be subsidised by the Govern-
ment in order to come up. We were
not reflecting the real news and prob-
lems of rural India. We were con-
fined in a very narrow way and the
news agencies were not at ail viable.
Why was this state of affairs there?
Primarily because the newspapers
barons who controlled and founded
both the agencies did not want to pay
anything to make them viable. I would
only quote one instance because of
shortage of time. That is from the
‘Statesman’. The ‘Statesman’ is priced
at 40 paise. Ten paise are given to
the hawker and 0.39 paise are given
to the news agencies. And, the States-
man was one of the founders of the
U.N.L but it was one of the first fo stop
subscribing to the U.N.I. It means that
to the most precious commodity, the
news, less than one paisa was given
and the hawkers were given ten paise.
Now, Sir, Shri Irani is on record 1¢
have said in this very Report that the
newspaper proprietors are openly say-
ing that they are not in a position to pay
anything more towards the news agen-
cies. They say that already a ceiling has
been reached and what do they want?
They give all sorts of suggestions, the
T.V. should pay more, the All India
Radio should pay more and that the
Governmenat subscriptions should
-come more this way. They want to
create a situation in which the news
agencies that are there, one or two
or three, will be more and more dep-
endent on the Government and when
a news agency is not viable, when a
news agency is not self-sufficient,
when a news agency has to rely on
. the Government, the Government will
- continue o exercise its control, and
;«some w'll exercise that confrol in
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a very rugged, in a very foolish in a
very' obtuse manner and some
wiil exercise that control in a

very subtle manner. So, Sir, what I
am saying js that so far as the financ=s
of newspapers are concerned, it is not
possible at all, with the present atti-
fude of the monopolists who are owning
the chaing of newspapers, to make any
news agency viable. My suggestion
would be that Parhament should pro-
perly enact a law, bring forward a
Bill, in which it should be laid down
that any newspaper which is regis-
tered with the Registrar of News-
papers will have compulsorily to pay
a certain percentage as a cess to the
news agency to be founded in this
country. Only a {few., days ago the
hon. Prime Minister suggested a cess
on newsprint in order to meet the
emoluments of employees. If a cess
on newsprint is possible or is agree-
able, as the mind of the hon., Prime
Minister has indicated, to meet the
interests of the employees, it is per-
fectly in order to have a cess on =il
the newspapers which are registered
with the Registrar of Newspapers for
a viable news agency angd that cess
should be a perceatage of the gross
revenue of the newspaper. In that
way, the bigger newspapers will auto-
matically have to pay more, not on
the profit but on the gross revenue.

Then, Sir, the question of compe-
tition is there. I think thar we are
being misguideq in the House. Ex-
cept for the U.S.A. which has two
national news agencies, not even the
advanced countries like Britain,
France, Italy and Japan have more
than one news agency, and possibly
they cannot have. The wuoticn of
competition in the present day world
is a strange notion. Now, when the
UNI aud the PTI had a certain
competition, what was the result?
One of these news agencies declared
the Bangladesh war three days be-
fore it was actually declared and the
other killed Sheikh Mujibur Rehman
two days before he was actually kill-
ed. So, rumours were being solg to
be in competitioy anq to be in ad-
vance of the other news agency. This

-

~
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I am giving by way of an axample.
Such gort of blamdishments were coms=
mited in the name of competition. We
live in an electronic age. Within
seconds all the newsg voceurring any-
where in the world can be passed on
t0 the rest of the world. There could
be no competition in that sense aad
this news today is a social commodity
ang has a social value. Dog bites man,
is no longer news. Therefore, I
would say that the concept of com-
petition is a false concept meant only
to keep in existence four news agen-
cies even when one decent agency
would be enough. (Time Bell). Sir,
1 am looking at the watch; I have not
taken even 15 minutes.

THE  VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): You are
nearing 15 minutes.

) FeoArw A (ITT AW
FETT  SYRATAd  "RT, AU
AT FTHGH & | GUTHIT & GETRH
sft FEAF.% qrET A wfEfags dad
¥ F3gCd ) § gURIT ¥ QAT =@wear
g 5 # ‘garnd s gAY
gr o g W ag g wmranT ¥
gruTe® Suferg &, TERAOW UEey
¥ 9 43 gu £ ?

Jeaarega (S |WW A qAE)
IAH FIE AEE AR HST TG L |

SHRI JAGJIT SINGH ANAND:
Sir, what I was submitting was that
the ccuicept of competition should not
come in the way of creation of a
news agency which is financially
viable on the basis of a cess to be
laid down; which is indepeadent, by
forming a board of directors or a
trust which guarantees its indepen-
dence and in that ccunection I would
suggest that, firstly it shoulgd not be
the newspaper proprietors who shoulg
figure under the nomenclature of edi-
tors but it should really be the
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journalists, newspaper editors, work-
ing editors, who ghoulg be represen-
ted,

At ity

‘L '

Then, newspaper employees, both
journalists and non-joumaalists shoulg
be represented; then Members of Par-
liament should be represented; then
people with special interest, like peo-
ple from universities and from Uni-
versity Grants Commission ang the
elite who take interest in the develop-
ment of news media, should be re-
presented. Al] these four elements
should create a strong Board, a Board
which should be able to stand up to
both the Government and the internal
monopolists as well as the exlernal
monopolists, on the basis of 3 cesg on
all newspapers on their gross reve-
nue. -

Then there are certain apprehen-
sions amongst the employees. Thesc
apprehensions are regarding tneir
promotions, regarding their Stments
and existing emoluments. 1 would
only say that if we are in a position
to create a strong, viable, self-reliant
and an independent agency in this
country, then there will not be five
correspondents abroad. At least, 25
will have to be sent to the important
centres of the world. And then, India
is a country which has more thaa 400
distriets. 'There will not be only 17
places where the people are covering
the news. Taere should be, within
the fcreseable future, 200 or 250 and
if that fast expansion takes place,
which can only take place if there is
one agency, the problems of promo-
tions, emoluments, fitments ete. will
be solved. Angd in fitments, the news-
paper employees czn be given the
same benefits, or the same rules can
be made applicable which were
brought in when the L.I.C. was form-
ed out of various Life Insurance com-
panies. Their continuity of service
may be taken into account even if
they change from one paper to ano-
ther or from one news agency to ano-
ther if the gap in gervice ig not more
than six months.

So, in the end, what I want to urge
upon is that it is a Very serious pro-
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blem. Going back to four agencies
will be going back to a situation which
was a bankrupt situation. Continuing
ag it is also will not be good because
the present Samachar is again being
subtly controlleg by the Government.
Therefore, a viable neWs agency, cess
on the gross revenue of the news-
papers, representation by the four
elements that I have said and a strong
Board which should stand with its full
rights and which will be able to fulfil
our commitments to the internatioual
world, are a necessity. We are one of
the important countries of the third
world. It is a question of liberation
of newg media also from the imperia-
list control. It is a part of the great
fight that was going on in our times
for nationa] liberation all over the
world. All the newly-independent
countries, al] the non-aligned coun-
tries, all the countries that are stand-
g for peace and friendship, all those
countries have got to have between
themselves a strong news arrange-
ment, news pool which should be able
to stand up to imperialist propaganda.

With these submissions, I would
urge that the present suggestion of
going back to the old system should
be scrapped and this new strong and
independent agency should be created
which will protect the interests of the
workers, which will keep the Govern-
ment away, which will keep the multi-
nationals away, which will keep the
monopolists away, which will raise
our stature and status and at the same
time which will protect the rights of
the workers.

Thank you.

SHRI HARSH DEO MALAVIYA:
Sir, I woulqd entirely endorse what the
honourable Shri Gadgil said about the
genera] attitude of the Government
and the break-up of the Samachar.
Restoration of status quo ante is in
.line ang consistent with the general
approach of the ‘Government of the
day. Today, there is a kind of a
chorug from the Janata Party, attri-
buting everything to Emergency, every
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bad thing to Emergency and the
Samachar ig sought to be dismantled
on the plea that it is a product of
Emergency.

.

Well, Emergency had certain good
effects also; there is no deuying about
it, and the creation of the Samachar
was one of the gooqd things done by
Emergency. Now, first of all, Sir,
there is a serious doubt whether this
dismantling of the Samachar js really
and legally correct, because the Sama-
char is a society registered under the
Societies Registration Act. It has the
additional protection of Article 19(1)
(e) also. Therefore, even the ap-
pointment of Kuldip Nayar Committeg
was unwarranteq as teither tihe
management of the erstwhile agencies
nor their workers hag asked for revi-
val of their organisations or their
properties. None of the share-holders
field any suit before any courts for
the annulment of the sale of their
shares on the ground that they had
sold their shares under duress during
the Emergency. None of the erstwhile
news agencies, even after the revoca-
tion of the Emergency came forward
with the proposal to revive themsel-
ves. They did not ask the Samachar
to return their tools, equipment and
staff. Therefore, Sir, thisis a legal point,
The dissolution of Samachar at this
stage will amount to coutempt of
court also. The Shah Commission of
Inquiry is already looking into the
alleged excesses perpetrated against
the four news agencies. But it is
surprising that even before the Com-
mission could record its findings, the
Government announced its judgement
on Samachar in Parliament on the
14th November, 1977.

=1 Wl’él M . HEUT Iq-
quTEmET WEred, § F UF  qedT FT
g ISTAT & | TET I qATAT & GREF
gEs Safera w® ... . .
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ITauTeR (=i TR A ARA) -
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(Interruptions)
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(Interruptions)
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agi 3 gL S AT DA (Interruption’)
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SHRI HARSH DEO MALAVIYA:
Sir, the Kuldip Nayyar Committee
gave its report, and strangely cnough,
the Government has adopted the
minority report, the minority report

‘signed by two members and both the
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members are representing the big
newspapers. Mr. Irani and Mr A, K.
Sarkar are representatives of, what
we call, the monopoly Press. Sir, if T
may be permitted to point out, this
has to be viewed in the back-ground
of the increasing assertions of the
Samachar staff for their legitimate
rights, In view of the fact that the
Samachar employees were demanding
their right, asserting their demands,
they accepted the plea of the owners.
Now, the big owners see sinister
designs in the references in the majo-
rity report to the need for social
change and social responsibility on the
part of agency reports and so on.
The dissenters say that all this is hot
air. Mr., Irani has also not missed
this opportunity to display his co-
tempt for Indian languages. He des-
cribes as the “modern version of the
Tower of Babel” any arrangement in
which our sixteen languages can come
together to manage a news agency.
This is Mr. Irani whose report has
been accepted by Mr. Advani. There
are other quotations, This shows che
utter contempt with which Mr. Irani
treats the working journalists. Sir, I
will read out a small passage. It is
there in the note signed by him. It is
in the singular person. But it is
signed by Mr, A. K. Sarkar also. It
says:

“The role of effective competition
in our circumstances must remain
predominant, I cannot accept the
argument that internal checks and
balance can be any substitute for
the simple reason that the ultimate
sanction open to international
agency networks of dismissal from
one’s job for proven in-efficiency or
lack of professionalism or other
weighty considerations—is not open
to us.”

He wants to create = competitive
agency so that he can victimise the
working journalists and he can turn
them out any moment., This is the
approach of Mr. Irani and this is the
approach in the minority report which
the Government has accepted. I
hope Mr, Advani will give some ex-
planation for this,
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SHRI KALP NATH RAI:
not explain.

He can-

SHRI HARSH DEO MALAVIYA:
The fact of the matter is that an
overwhelming majority of the work-
ing journalists in India have opposed
the dismantling of Sam@achar. Dis-
mantling is now in vogue. There has

been the dismantling of the CSIR.
Now, there is the dismantling of
Samachar, It appears that a dismant-

ling disease has caught the Janata
Government. The Government says
that after dismantling they will help

the revived news agencies. They will
finance them for six years. Now what
will happen after six years? The

creation of Samachar was one of the
very positive steps taken. The journa-
lists of India warmly welcomed 1t
Their salaries were raised. The staff
was placed on par with class I news-
papers and the pay-scales were up-
graded. For the first time, the journa-
lists of small news agencies had a
sense of satisfaction. Now they want
to restore the status quo avte. Sir,
I may give you an account of the
economy of the present newspapers.
There are over 700 newspapers in this
country of which only 383 are subs-
cribing to the Samachar, The Com-
mittee on Newspaper Economics had
estimated, in its report submitted in
early 1975 that newspapers paid only
1.5 per cent of its cost of production
to the news agencies. Some of the
big ones paid even less; as low as 1.1
" per cent as in the case of the Times
of India group and the Stateman, and
the medium and small ones more.
The point to note is that newspapers
pay much less to the news agencies
which contribute the bulk of the news
to any daily paper than they pay to
newspaper vendors. For instance a
hawker is paid around ten paise per
copy of a newspaper priced at 40 paise
while the news agencies get only 0.39
paise per copy.

Sir, before the creation of Samachar
let us see the economy of the various
constituents which were merged into
Samachar. The PTT and UNT together
had a miserable capital of around
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Rs. 8 lakh. Samachar Bharati was
on top with a capital of Rs. 26 Iakhs
but for a whole year before its merger .
into Samachar, it had no money to pay
its staff. The Nayar Committee report
has gone on record that all these _
news agencies, having wiped ouf their
capital, meagre as it was, had been
operating on “borrowed funds” at the
risk of thirq parties and more parti-
cularly their under-paid employee.
Now somebody said that this Sama-
char Bharati could not pay its staff for
one whole year. But then Samachar
was doing no better. When Mr. Ad-
vani is thinking of dismantling
Samachar, let him keep in mind that
even after all that has been done,
Samachar is doing no better even to-
day financially. Its annual revenue is
a little over Rs. 2% crores, including
the rent from its New Delhi building.
Its last year’s deficit was Rs. 78 Takhs..
It could limp along because of a.
Rs. 50 lakh subvention from the Gov-
ernment of India. The expected deficit
for the year ending March 1978.is Rs. 90
lakhs, Its total liabilities are estimated
at Rs. 200 lakhs, including the unfund-
ed gratuity of the employees amount- -
ing to Rs. 75 lakhs. Samachar’s
domestic coverage is admittedly
meagre for a country of India’s size.
Its daily output is only 100,000 words
in both English and Hindi, and 1s
largely urban-oriented, Its foreign
beat is deplorble, It has w miserable
bunch of five correspondents abroad,
and we are supposed to be one of the
leading nations of the world and a
pioneer of non-alignment. So, Sir,

this should be clearly understood that
if they will break Samachar, the old
situation will come back. The UNI will
practically fall down. One does not _
know what will happen to Samachar:
Bharati. 'There is a sinister game be-
hind this like the Sursa. (Time Bell

Rings). 7Y a1 o fxar 2, qrga |
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SHRI HARSH DEO MALAVIYA:
Sir, as has been pointed out like Sursa
Hindustan  Samachar will swallow
Samachar Bharati because the former
is an RSS agency, backed by the RSS,
supported by the RSS and supported
and patronised by persons in the
Government who are in the RSS des-
pite their professing to the contrary.
Therefore, Sir, it is hazardous to break
Samachar and the Government 1s aware
of it. If you see the statement which
was read out by Mr. Advani the other
day, you will find he himself is
afraid. But it is amazing how even
with all his fears about the possible
financial implications of breaking up
Samachar, dismantling Samachar, he
persists in this proposal, The Sama-
char woulg accumulate debts amount-
ing to Rs. 95 lakhs as on March 31,
1978 and the Government has readily
agreed to liquidate these debts. The
Cabinet has decided to go a step
further ostensibly to enable the owners
of these agencies mostly newspaper
proprietors, to restart them by oftering
a form of solatium to reacquire their
buildings and teleprinter lines sur-
rendered in the process of amalga-
mation. So I would like to point out
that this is a highly retrograde step,
If the interest of creating a viable
news agency in India is required to be
served, the present proposal of dis-
mantling Samachar today will be the
biggest disservice that the Govern-
ment can do to the news agencies in
India. Of course, we can understand
that a certain stage may come when
it may become necessary, when it may
become viable, but certainly not
today.

In this connection, Sir, I would like
to give certain suggestions. These I
have taken from my journalist friends.
They say that if Samachar is dis-
mantled—Ilater on, not today—then
the following pre-conditions must be
satisfied.

1 shall read that out:

1. Parliament should pass a legis-
lation which could be named &s the
‘"News Agencies Estabhshment Deve-

1255 R.S.—7. e
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lopment and Regulation Act. The
legislation should lay down the mini-
mum capital required to float an all-
India news agency.

2. The AIR, TV and the Govern-
ment, both at the Centre and in the
States as well as their Departments
should be treated purely as com-
mercial subscribers,

3. The subscription from news-
pepers should be related to thewr
gross revenue. T

4. No single group of subscribers
should be allowed to dominate or
control the agency or agencies.

5. Any news agency formed should
conform to the provisions of the pro-
posed legislation.

6. Every news agency should have
a board of elected directors.

7. Voting rights of shareholders
should be limited irrespective of the
numbers of shares held.

8. Every news agency should have
an independent editorial board whose
decisions should be accepted by the
board of directors.

9. In case of difference of opinion
between the editorial board and the
board of directors, it would be refer-
red to the board of trustees whose
decision shall be binding on both the
editorial board and the board of
directors.

10. Every news agency should have
a staff council comprising elected
journalists and non-journalists with
a minimum of 10 years service for
each.

11. A high level committee on the
ombudsman model should be set up
at the top to go into complaints from
staff, public and other quarters akout
the functioning of the agency.

If the Government is really serious,
then they should. seriously consider
these proposals. Immediately, they
should drop their proposal for dismantl-
ing Samachar. And lastly, Sir, with



195 Discussion
a6

IShri Harsh Deo Malaviya]
your permission, I would like to com-
pletely ditto what my hon. friend, Shri
Gadgil, had to say about our friend,
Mr. C. Raghavan, Mr. C. Raghavan is
a well-known journalist, He has been
treated badly. He was the Editor-in-
Chief of the Presg Trust of India. When
the Samachar Society was registered,
Mr., K. S. Ramachandran was retired
and Mr. Raghavan was superseded. This
is now admitteq even by Samachar
whose Chairman testified before the
Shah Commission. Mr. Rahavan was
then offered a job at Brussels and pos-
ted to Bhubaneswar. Ultimately, a self-
respecting man as he is, he left the
“job. T would appeal to Mr. Advani to
kindly go into his case. It is a very fair
case. An eminent journalist has been
very badly treated.

Lastly, Sir, I refer fo Hindustan
Samachar as the possible Sursa. In the
National Herald it published an -udit
report on 10-9-77 which shows serious
financial irregularities in Hindustan
Samachar news agency, This report
says that proper records have not been
maintained for fixed assets nor were
the auditors given details of the crea-
_tion of the assets and certificates of
“their possession from the  persons.
Therefore, they could not ensure the
physical existence of the fixed assets
.in the balance sheet.

- Then there iy mentioned payment
‘of a sum of money to g person named
—B~—name not given by the Patna
branch of Hindustan Samachar in De-
cember, 1975. The auditors have com-
mented that it has not been explained
as who this fictitious person B is—I
hope it is not Mr. B. Agrawal—
ang for what purpose the payment
has been made. Certainly, cis-
mantling of the Hindustan Sama-
char should not not mean revival of
-such an agency, which has been so
adversely commented upon by the au-
ditors’ report and which, apart from
its politics. iz also economically a very
questionable agency.

Sir, in the last analysis I would ap~
peal to Mr. Advani kindly not to stand
on any prestige. Please realise that
the first thing is to create a viable,

\
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financially sound news agency in India.
Samachar hag been a positive step in
that direction. Their argument of com-
petition we accept. But your subven-
tion is for six years. Make it ten years.
But please do not grudge the money
and the country will be greatful to you.
Please act properly and do not disman-
tle Samachar. Do not cut down the
living standards of our journalists.
Wait for some time and I hope after a
decade or so you will pe able to create
more than one news agency as you

like.
SHRI M. KADERSHAH (Tamil
Nadu): Mr. Vice-Chairman, the news

media of a counfry is its lifeline if it
has to survive politically and econom:-
cally. The recent debate on this vital
question is the reflection of the mstinct
of our people and denotes a sense of
purpose and seriousness of the matter.
The decision of the Government to re-
store status quo ante has accelerated
the process. I would, therefore, confine
my views before this august House to
the limited question of the need for
a news media, dependable and trust-
worthy. The argument that Samachar
is the product of emergency and has
acquired a bad name and a stigma of
the darker days no doubt is correct and
doeg not denote the purpose for which
it was established at that time. Jour-
nalism in general and dissemination of
the news in particular, are the profes-
sional sides of the entire get up of
Samachar. T would reqguest the hon'ble
Minister to enlighten this august House
about the positive views which weigh-
ed with the Government for revert-
ing to the pre-emergency era. Let cne
be very clear that my approach to the
subject is non-committal. But my tA6u-
ghts are engaged on the problem, that
is, to find out a way by which we can
perform this important assignment with
objectivity, precision. autonomously
ang without any interference from
any quarter. No doubt the circums-
tances of Samachar were lacking in all
these and the havoe it played in bring-
ing up the personalities, is a bad mark
on its name, whether this was acquir-
ed inlentionally or by force. The ‘role
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of Samachar was biased, controlled
and looking forward for benefits from
the Government and all these are aga-
inst the ethics of good journalism and
do not give us a good sense of pride
in calling ourselves a demoacratic coun-
try with a controlleg press. The sup-
pression of unwanted news, the wrong
news bulletins, misguiding of public,
discouraging people’s faith in liberty,
checking the zeal for independent func-
tioning oi the judiciary. the cover of
the ruthlessness of the censor on the
facts, embargo on mental get up and
inspirations ang their expressions, all
these are those on which Samachar
had its very important role to play and
we were thinking it could be relied
upon as dependable news media.

T -

Much has been said in the recent
weeks for and against the subject,
people in the profession have come out
with their explanations whether it
should or should not be disturbed. 1
ask them now, what was their analysis
of the concept of one news agency?
This rhythm of events and discussions
is all right for urban elite and English
newspapers, the percentage of which
is not proportionately very high. But
what about the regional news agencies,
what about the role of Samachar in
‘the regional languages? It has no
answer. I am not speaking of regiona.
lism on this occasion, but I would
certainly ask the protagonists of
‘Samachar what they Thave done
for regional newspapers whose
readership is far wide. The ans-
wer would come that nothing could
be done during the Emergency. My
reply to these persons is, then what is
the use of an Emergency-Samachar in
non-Emergency time? Has anybody
answered it? Has Samachar fulfilled
the pivotal role of unifying the news
media and so on? The answer is a
definite “No.” Democracies have their
different set-ups for dissemination of
information ang news. Countries ruled
by other methods of Government have
their news media as per their require-
ments. Our news media should not be
a controlled camouflage under the garb
®f independent news media.
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This, to my mind, was the role of
Samachar so far. It failed in all its
legitimate operations.

Now I would come to the guestion
whether the dismantling of Samachar
ig likely to bring some benefit to the
country as a whole, and the news medig
in particular. The four news agencies
in the pre-Emergency days were rather
not doing 5 very commendable work in
a democratic set-up and wmuch could
have been improved upon. The whole
share capital of the four news agencies
was swallowed and they even strug-
gled to survive. The debates in Parla-
ment revealeg bypassing the objectivi-
ty of the coverage by the then news
agencies and depicts an unsatisfactory
state of affairs. The industrialists were
manipulating surreptitiously the news
coverage without even caring for the
genera] good of the public and the de-
bate in those days about the take-over
of newspapers was an indication that
everything was not normal. Giving
Samachar the freedom to split itseli
into reasonable newg agencies was one
of the suggestions put forward by
many journalists. Nothing is known as
to what prompted the Government tc
drop this idea which was more demo-
cratic in approach rather than forcing
Samachar with a final decision ol
breaking it into four. If Samachar wat
the child of Emergency, the splitting
of Samachar would be recorded as ¢
vengeance of the Janata rule. Govern:
ment should not give an impressior
that it is forcing its decision on the
split. Let there be any number of new:
agencies in the country, why restrictec
to four only?

Let there be extensive competitior
among the news agencies for the cover
age. Let there be some autonomous
body or board of their own to co-ordi
nate their activities. Let them forn
their own guidelines for their working
Let politiciang be away from their or
ganisations. Let them dedicate themsel
ves in serving and educating the mas
ses. Let them give their share for re
building rura] India, Let them infuse :
new life into the political horizon of thi
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country from where nobody could dare
to bring back those darker days. Leti
these news agencies function on the
model of autonomous institutions, un-
concerned of the Government pafron-
age but getting their legitimate share
of finances without asking for them and
without affecting their independent ap-
proach for the news coverage. All
these news agencies should have one
greater object, that is, the objective of
national reconstruction ang devsloo-
ment and, above all, integration and de-
dication.

Sir, I have analysed what Samachar
is, why ‘Government is interested in bi-
furcating it. Can’t we have our news
agencies without Government interfer-
ence? This is the Fourth Estale of
the democratic pillar. Governments
come and go put the nation stays, Par-
liament stays, the executive stays, the
judiciary stays and, similarly, I want
the country’s independent news agen-
cies to slay whatever their number may
be. They should never be subject to
changes on the change of every Govern.
ment. They should survive and func-
tion in all circumstances. Let us fulfil
our pledges that we have not touched
the boundary of the Fourth Estate from
where we could peep into the world
and reassure ourselves of the existence
of international co-operation. I would
therefore appeal to Mr. Advani to think
over the matter again and, if need be,
reconsider the matter in helping estab-
lish and maintain as many news agen-
cies as possible with objectivity and
clarity of purpose. Thank you, Sir,

SHRI ABU ABRAHAM (Nomina-
ted): Sir, Mr. Gadgil and others have
made 5 very comprehensive and detai-
led analysis of the problem of what
to do with Samachar. So I do not wish
to go into details; there is no time any-
way for that. But T would like to make
a few general remarks.

One major problem, while Jdiscuss-
ing Samachar, is that Samachar was
formed during the emergency and peo-
ple are inclineq to think it as one of
the excesses. Sir, if it was an excess of
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the emergency, it was chiefly in the
manney in which it was forced into
existence, because of the crude metho-
ds that were used to bring the old
agencies together. Nevertheless, when
we consider this question i terms of
the future, 1t seems to me that clearly
there are many advantages in having
a unified news agency. Therefore, I—
like majority of the members of the
profession of jourpalism—hold the view
that Samachar should not be dis-
mantled but should be improved and
made info a strong, efficient and
modern news agency of the country,
an agency which should be able to
compete with other Press agencies of
the world.

Sir, if I may say so, the decision of
the Cabinet Sub-Committee was made
in haste and perhaps without taking
into consideration the views of the pro-
fessional people, more importantly the
views of the people who work in Sama-
char, because after all it is they who
run the agency or agencies and the
views of the employees of Samachar
are extremely important. Therefore,
I would make a suggestion to Mr.
Advani and to the Government let
them not take a decision right now,
let them delay the decision until the
new Press Commission has gone into
all aspects of the matter, After all, Mr.
Kuldip Nayar's report, as is generally
agreed, is unsatisfactory. He has gone
off the beam, off the main point of
what we should have as a substitute for
the agency and what sort of agency
we should have. So it is generally agre-
ed that the Kuldip Nayar’s report has
been a failure. Let the new Press Com-~
mission. whenever it is appointed—and
I hope it will be appointed soon because
there are many problems to be discus-
sed and gone into—make its recom-
mendations after going into details,
because there is no great hurry. The
heavens are not going to fall because
we have only on» news agency and we
do not have the so-called competition: *
it is not so serious as to take a deci-
sion right now. So let them have an-
other thought about it and let us delay
taking a decision. T
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Sir, the old Press Commission made
ithe recommendation that PTI should
be turned into a public corporation.
Perhaps we should think in thosz terms
and consider if it will be a good idea
that Samachar should be made into a
public corporation. Then it can be more
efficient and more independent. People
who say that there should be two
agencieg argue that Samachar, he-
cause it 1s one single agency, will be
controlled by the Government. But,
where is the guarantee that the Gov-
-ernment cannol control two agencies or
four agencies? It all depends on the
‘Government. If the Governmeni makes
up its ming to influence a news agen-
<y, it can very easily do so. 'There is
a story going the rounds—and 1t has
been mentioned in one or two journals
—about a senior journalist of the UNI,
who is in favour of two agencies, going
‘to Shri Sanjay Gandhi and saying: “It
is in your interest that we should have
more than onhe agencies.

4 P.M. .

Then there will be a competiiion to
1toe the Government line. This is also
a problem. There can be compelition in
'sycophancy if you have two agencies
instead of one I think the argument
‘that the moment you have twn agen-
‘cies there would be a competition and
it would create better efficiency, is a
fallacious argument. What was this
‘competition anyway? In the old days,
as any Sub-Edifor in news paper
knows, 50 per cent or 60 per cent of
‘the material that came from the tele-
printers of the TUNI or the PTI wss
very similar. It was the same official
news relating to the same subject.
There wag nothing original in what
these two ggencies were doing indepen-
dently, and much of the news was
repetitive. It simply meant that in a
‘newspaper office you have to employ
so many more Sub-Editors to sort out
paragraphs from the material coming
from the two teleprinters ticking all
through the night. There are also other
practical problems like those connec-
ted with the teleprinters that we had.
according to the people who have
-worked in these news agencies. In a
-recent seminar ‘held by the Indian
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Federation of Working Journalists,
one engineer, who was the Chief Eagi-
neer of Samachar, had this to say:

. ...that Samachar still had to
make do with quite a number of
vintage models of teleprinters im-
ported from Creed and Croydon of
Britain and that Samachar had a
long way to go in replacing junk by
the latest models of teleprinters pro-
duced in India. He explained that
the modernisation of equipment of
the erstwhile PTI and UNI was
seriously inhibited by lack of fnan-
cial resources.”

So. the question of resources is very
important.

i /. 5
AN s B

The so-called competition that we
had between the UNI and the PTI was
a competition 1n  speed. The PTI
would sometimes give out news five
minutes before the UNIl. How can it
help in a country where most news-
papers go to Press at the same time,
somewhere at midnight? In the case
of an international news agency. I can
understand that five minutes would
make a lot of difference. Around the
world there are very many newspavers
which might just be going to Press
while g piece of news is on the tele-
printer. But in India it is not of that
much importance whether the UNI or
the PTI sends out its news a few
minutes before the other. This kind
of competitiveness for speed resuits in
inaccuracy and slipshod reporting
very often, and fhis has also been men-
tioned in the seminar which I have
referred to eariier. It has been men-
tioned by a number of journalists and
editors who have worked in a num-
ber of newspapers that it had promoted
inefficiency because of competitive-
ness of speed between the two news
agencies.

I think for achieving objectivily.
efficiency and independence, the best
quarantee is the awareness of the pub-
lic. In any case, it should not be
forgotten that there are other media
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competing with the news agency. There
is\ the television and the radio. I do
not know why Mr. Advani, for in-
stance, cannot improve the news ser-
vices of the television and the radio
to such a degree and employ their own
correspondents instead of utilising the
correspondents of the news agency
and using the news agency reports for
their news bulletins. I think that they
too should employ their own corres-
pondents through out the country so
that that also provides competition.
Then there are the national newspa-
pers which employ a large number of
reporters working in different centres
in the country, and so the competition
¢an come from these sources. You do
not need to have two agencies.

the fact that we
have only limited resources—what-
ever be the resources, it is always
limited—it is essential to concentrate
these resources on one agency so that
we can improve lhe coverage within
the country and also abroad. Other
Members have mentioned this fact as
to how few correspondents we have
abroad. It is disgraceful ihat we do
not have any proper reporting by our
news agencies from the Middle East
or Africa for instance. There are so
many countries with which we have
close relationg now not only in trade
and politics, but just the fact that so
many large Indian communities live
in these countries makes it essential
for a national news agency in this
country to have correspondents in
the Middle East, Africa and the Far
East. And talking of resources I
would like to pay tribute to Sama-
char for its coverage of the =yclone
disaster in Andhra Pradesh. It has
been an excellent coverage. And
why? Only because they had been
able to send a large number of re-
porters to the different areas which
were affecled by the cyclone. And if
we had had two agencies, you would
have had the experience of UNI and
PTI reporters going to the same village
and trying to compete with each other.
There are 200 villages affected in one
taluk, Divi taluk alone. I have just

Sc considering
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been there during the week-end. One
realiseg how difficuit it is even to get
to these places. It is because we had
this one agency which has a large
stafi that Samachar has been able 10
do such good work in the coverage of
the cyclone, unlike the national news-
papers which have I think, on the
whole not been able to give proper
coverage. ' .

1 have one other suggestion to
mase which is that if we can aflord
another agency or at any time when
‘We have the resourceg to do it, per-
heps we should have anather agency
for features, a features agency which
would deal in specialised news and
features relating {o science or agri-
culture or rural subjects and such
other things. We keep on saying
that rural areas are neglected. But
why? Because the rural areas need
a different kind of approach to pre-
sent the rural problems, and it is a
kind of specialised reporting that is
required in agriculture and rural
matters. So, when we have the re-
sources let us start a features agency
which 'will supplement the main news
agency. Sir, I would not take long.
Just two minutes more, if you could
give me.

Therefore all that T am saying is
that it we have one agency, we will
have that much more efficiency and
we will be able to serve the smaller
newspapers and the language news-
papers much better. There is a fear
in the Hindi language press that
Hindi will be neglected. But there
again, it has been said in the seminar
of the IFWJ-—the consensus was this—
that “the interests of mnewspapers.
published in the various Indian langu-
ages can Yest be served by a langu-
age wing forming an integral part of
a viable news agency and not by
creating a  separate agency imme-
diately 1 the absence of financial
technical and man--power resources.”’

To dismantle the present set-up
will involve some practical difficulties.
It would be like {irying to put the
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omelette back into th eoriginal egg-
shells. Once we have scrambled an
egg, it is very difficult tc unscramble
it. So what I say is, keep Samachar.
If you do not like the name, we can
change the name of  Samachar.
If the name has become odious be-
cause of the association with the
Emergency let us find a new name
for Samachar, but let us try and keep
il as one agency and improve it and
make it a mode! zgency. Thank you.

PROF, RAMLAL PARIKE (Guja-
rat): Mr. Vice-Chairman, I am really
astonisheq to hear some of the com-
ments from honourable Members ~n the
other gide who had themselves several
times agreed that there were certain
distortions and excesses in the Fmer-
gency which were required to be rec-
tified. Now it is really surprising to
hear from some of the honourable
Members on that side argumenis
which go in defending the Emergency.
Now what we are debating here is a
very limited issue. The issue is that
Government have come to this House
with g statement that the manner in
which Samachar was created was
a manner which has been prov-
ed beyond doubt to be one to which
this Government or anybody who
loves freedom and democracy cannot
be & party. This is not based on any-
body’s fanciful imagination. One may
agree or may not agree with the re-
commendations of the XKuldip Nayar
Committee. One may differ from the
points made by the Kuldip Nayar
Committee. I also do not agree with
all its recommendations. But at least
here the point is that they have gone
through this question as to how
Samachar was created, and they
came to the specific conclusion that
Samachar was not an independenti
body, that Samachar was used to
suppress not only the liberty of the
pres: but civil liberlies and every-
thing that constiluted a democratic
order. On page 36 para 75, the Kul-
din Nayar commitiee, have therefore.
gsaid “The fact that Samachar
management at some level was in
liaison with Governmeni and pro-
Government  political elements is
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shown by certain decisions of the
Censors which described the ~ama-
char version as the only one which
would * be permitted. The Censor
authorities had issued verbal orders
for killing the news of Shri Jayapra-
kash Narayan’s letter to Shrimati In-
dira Gandhi concerning her offer of
contribution for purchase of dialysis
machine,  Subsequentiy, the Censors
declared the Samachar story, re-
leased on 17th June 1976, as correct
and permissible.” Now, there are se-
veral examples. We never know what
Samachar did in the past. And
simply because there is a change of
Government we cannot say that
Samachar would, therefore be basi-
cally different from how it was
constifuted. Many of us—Members
of this House, on thig side or on that
side-—are anxious to ensure that
whitever may be the Government—it’
may be the previous Government or
this Government—the things which
happened in the past during the
Emergency should not repeat. Now
how exactly could you do it? This is
not a question of dismantling. This is
a question of removing the distortions
and aberrations which the Minister
in his statement has very pointedly
brought out, that “the Government
had not only actively assisted the for-
mation of Samachar but had also
guided the Managing Committee of
Samachar in their policy decisions.
Samachar was, thus in this sense
a product and the symbol of the
Emergency, and indeed, an aberration
arising out of the Emergency.” Now.
this Government is committed to re-
moving these aberrations and it could
not do so without giving its clear
opinion that it does not approve of it.
Now it is for the agencies, for the
press, to decide themselves whether
they want to retain the original four
agencies, whether they want to have
two agencies or one agency. Whatever
you do Government’s attitude is very
positive. It is not dismantling any-'
thing, as it is very distortedly alleged.
If il were so, Government would not

have said this, “The Government
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would be willing to consider financial
help for participation in the Non-
aligned News Agencies Pool and for
the development of services in Indian
languages.” So I think Government
has been very positive in considering
this question and in considering this
it is consistent with its total attitude
if the restoration of a democratic so-
ciety and a democratic order in our
country... Then it is said.

SHRI ABU ABRAHAM: If Sama-
char was an aberration of the emer-
gency, so also was the All India Ra-
dio. That too has to be changed...

PROF. RAMLAL PARIKH: That is
why this Government has made it
known severai times before that it is
going to ensure that the All India
Radio is going to be an autonomous
corporation. This Government and
its leaders have stated time and
agamn tha' there are three things t{o
be done in order to restore democra-
tic order. One is the repeal of the
Act which prohibited the freedom 1o
publish  Parliamentary  proceedings.
That was first done and Shri Advani
should be congratulated because he
lost no time in doing it. The second
was to ensure that the news agencies
enjoyed not only the same freedom,
but had more freedom and they were
assisted in removing their difficulties
at their instance. My hon. friend Shri
Abu Abraham just now stated that
the method in which Samachar was
formed was cerfainly a maiter which
nobedy could tolerate. That is exactly
why the Government is not coming
forward to say that the news agency
should be of this type or that type. It
is only giving an opportunity to the
professionals to review themselves
and decide what they want to do. It
iy not possible unless you do the first
thing first. The Government have
only came to the conclusion that they
do not favour a forced marriage of
the agencies. It is for them to decide
whether they want to continue the
forced marriage or again want fo go
baek to the origihal units. Govern-
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ment has not said anything on how
they should do it or what they
should do. This is very clear. -

There are many points and I know
the time is shorl., The main gquestion
is that this Government is committed
to a plural society. Let us understand
it clearly. Some may say that it is
characteristic of Janata. Yes, I think
it is characteristic of Janata Govern-
ment and Janata Party. We have to
have a plural society and we do not
want unilateralism or monopolism
either of the privale enterprise or of
the State, This is exactly where we
differ from our other friends. Our
Indian sociely, indian culture, Indian
languages, Indian religion and Indian
press are all based on the principle
of plurality. Unless and until we re-
cognise that and we ensure the plura-
lity or the plural character of our
society and of our philosophy we
would never be able to ensure demo-
cratic order in our society. That is
why muiltiplicity of news agencies is
a vital element and an important ele-
ment in the restoration of demcoracy.

Now i1 is established beyond doubt
that the Samachar functioned at the
sweet will of the Government of the
day. This Government does not want
that. We do not want to continue
that old system. This is a self-deny-
ing act that we are doing. This is not
being done to patronise somebody or
to create better conditions for our-
selves. We are in the process of deing
an act of self-denial. We are giving
up some of the powers which the
Government had acquired in the
past. Our leaders are weli-meaning
people and they may have all the
good intentions. Still we are after all
human beings and sometimes we may
abuse the powers which are given to
the Government. That is why we
want the whole idea of centralism and
unilateralism to go. Only then we
would be able to ensure future of
democracy in this country.

It has been amply established that
even the news about the birthday of
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Shri Morarji Desai was not allowed
to be published by Samachar in those
days. published
in a language newspaper to the effect
that today was the birthday of Shri
Morarji Desai.

Only one line was

That was sought to be
removed and got 1o be removed, be-
-cavse they were told that if the news
was published it was against the se-
Now this is the
kind of experience that we have
‘had with Samachar. There :ay be
But, in totality, if
into account the whole
thing, the manner or the way in
which it has been constituted and
the philosophy of unilateralism which
brought it into being are matters
which are not consistent wilh the re-
storation and preservation of a demo-
.cratic society.

curity of India.

some merits.

you take
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Now, Sir, there is one more example
given in this Report also. Mr. Jagjivan
Ram wgs mentioned as a defector
when he resigned so boldly and so
courageously from the Congress Party.
Now, with these examples, how can
you say that the record of Samachar
has been good? It is a dismal record
and it is a disgraceful record. Now,
Sir, there are many other problems.
In this Report, we have a number of

-other things also. A point was made

by some friends who tried to quole
Mr. Irani’s note of dissent. Now, this
note itself has been used by friends
-of opposition party to suit their con-
venience. This note itself says that
the restoration of the original news
agencies was the most imperative
measure which was required to restore

the freedom of the press. And, Sir,
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I am really amazed when some Iriends
(Tivie bell rings)....say ihat the news
agencies were being directed with the
intention of the public

this has never heen

moulding
opinion. Now,
said. It has been said in the Report

on page 15 as follows:—

“A news-agency system therefore
cannot by itself be an instrument of
social change At the same time,
when a community is in the threes
of social change, a news agency
system adhering to the principle of
objectivity, has to cover or reflect
the unfolding of such social change,
and {o that extent, as a medium of
Inass communication. it induces and
supports the of
change.”

process social

I think that this is a very objective
and practical assessment of the role
of a news agency. '

Pl

vauel ol Hronoo L

Now, Sir, coming fo the role of news
agencies to be developed in the Indian
languages, I would like to say that 1
am at one with these who are for it
and I feel dissatisfied with the present
situation of the English press where
the English press is having a command-
ing and dominating position and this
must be reduced if vou want tpis
country to develop and if you waat
to project the role of the common
man, the rural people, the poor labou-
rers and the working class people and
all that. In that case, I do not think
that the English press can play that role
effectively. Therefore, I would iike
to urge upon the honourable Minister
that he must give an assurance that
he would be willing to help in the de-
velopment of services in the Indian
languages. But I would like to say
that that assurance alone is not enough.
He must come out with more positive
statements indicating concrete
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measures as fo how the Indian lansu-
age newspapers will be supported and
developed and encouraged. Here 1
must congratulate him, for it was for
the first time that the Indian language
newspapers’ representatives and cor-
respondents were taken to the Soviet
Russia in a foreign delegation and
this has never happened before. 1if
this is the poiicy of the Government,
let it be accelerated. The Indian
languages have suffered, the language
newspapers have suffered in terms of
patronage in advertisement, in terms
of rows coverage, in terms of support,
finaacial and otherwise, and the Indian
language newspapers have not neen
givea their due share and they must
be given their due share and this is
the opportunity again to think about
that,

Sir, I will take one or two minutes
more and I want to comment on one
or two points. We have now taken a
new pledge to wipe out illiteracy in
the country. How are we going to do
that unless we support and develop the
Indian language newspapers? This is
possible only by ensuring positive en-
couragement to the newspapers ard
news agencies in the Indian languages
and also developing them and encour-
aging them positively saying that there
can be no news agency just for Eng.
lish or for just one language. There
can be or may be an  English news
agency. But there cannot be an agency
only existing in the English language.
Now, what happens in such a situa-
tion? For example, suppose in Ahmeda~-
bad somebody speaks in Gujarati. His
speech is translated into English and
then it goes to Delhi and then it comes
back to Ahmedabad which is again
translated into Gujarati. This is very
objectionable and unsatisfactory and
this is an unhappy state of affairs in
our press and I think we must try io
rectify it and we must take this oppnr-
tunity to rectify it. Now, two or three
measures are required to be taken to
do this. One is that in the advertise-
ment policy. which the Minister has
recently tried to rationalise and which
needs to be further rationalised, the
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languiage newspapers must be given a
higher weightage than the English
newspapers. Simply because one has a
larger circulation among the
wealthy class, it does not become
national. The number of readers only
does not make a newspaper national.
It become national because of the value
of the news affecting common man that
it publishes.
YR B {5 A

Secondly, Sir, I would also like to =
make a small suggestion that there
ought to be some way to reduce the
price of Indian newspapers, because
they have to spread more literarcy
among the people. In that case, to
cater to the needs of millions of peo-
ple, what we need is that we must try
to reduce the price of newspapers
also, if possible, by reducing the price
of newsprint, by giving 50 per cent
subsidy on the newsprint price, and
so on. That would ensure the regional
language newspapers to come up.

Thirdly, Sir, the whole idea of
charging a cess for newsprint also is
very good, and that indicates that the
Government today fis very clear in its
mind that it is interested in providing
all of us the liberty to come to our
original ways and reconstruct it in
the manner as we want it, in the free
and unfetter manner as we want...
(Time bell rings). And, therefore, it
has taken enough care to protect the
salaries and emolumentg of the exist-
ing workers. I do not see any reason
why there should be any fear on the
part of working journalists, because
there is already a commitment that
nothing will be done to harm their
security nor their services or the exis-
ting emoluments. When you look to
the statement, it is very clear that it
is a very welcome statement and has
a clear indication of the Government’s
policy, and I hope it will be followed
up by more concrete measures.

Mr. Advani needs fo be congratulat-
ed for the prompt manner in which e
1s bringing such measures one by one
for restoring democracy, particularly
with regard to the freedom of Press,
freedom of speech and other things.
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I. certainly hope that he would very

soon come to us also with proposals ‘

FT X TF A qg A BT FE G-
qga ga fAvear 41, sod e feat

for conferring autonomous status on |

s the Radio and Television. And I feel

that this House should support his
approach fo ensure a system which
can never be tampered with by auny
Government of the day.

Thank you.

St shwta IR (Wew §eW)
IIAATAST WERA, THTATL FT  ATHAT
AT iR & R sEat § qeeifa
¥ gHtear Sfaq g @\@ar 1| A
T § & aura & faweq F aR #
THTL F G &1 @ fFarar A%
g W IEFT @RG FW@T g Fiw
R e ¥ Ig G hEeT AE §
gfer faEm™ T doeT & | TR
FAATF AT ARG | T yFT A qEHIL
#1 gaTE TE F FF G F qE,
St fF AFdd W) A A gErs
W EC FAT F AR AL §, qWE
FAWT LA F HATAT HIE TEQqT TG AT |
ag sfaa  @aw a7 #ik w8 staa
FH FITAT & T SO (AU quTE 37 F¥
FTaTHAT AL FAT g | Faed gATL GHIST
¥ agemr g e A =AY
SATE FAT & a1 g9 SORl FuTrs
3 g | Ifv9HT a9 H AR U
[ IS 2 | T A I qE q
oY TaciEdT W EATEeAT 9 S gl
g | # o THAT g HiL ITHT
qrél # T AW FT GG I ATH F
oifafzsaTss qEl T ATgar |

IYATERET ARIRT, AT QOHS &
TR ¥ go Y FE § 97 3w sfagre
T N7 FET AT | T FEA0 FY
ufeed § o ? FAT SEq 97 7
1997 TATET F wed W OSUS #1 UF
I e A e fgrgRarT # Hggd
gt fomd S ag s e #iK
s wiafafeal & gar foew #7 swar

FT T HT STAT TF AT 5H J& AT
§ sty mHifede §9 o 2fear
aftca § omar | wEifedds v O
ifsar § 7 Fuw fggm & swan
F UG F WEFGT AT F T
# MU X T NG O, afew
Ia e A 9wy 1 oY W &
T H QU g1 72T €1 ) foRw &
%1 7g T 7EY w1 &1 a7 £ feegearw
§ fradY  SevzEd msEr # @wrd
fesi & | w fegmm 1 merer
1947 ¥ ATE &Y TE 10 977 A1% ATE 1
T I HTA &Y Q4 FT A7 ggifeaee
5o o ifear #1 € 1w vAifeize
59 5T gfEar 7 g ;T Faa AT
TATAR TSTFAT i T T T8 ATy
1947 F I 1942 F & =T ST 1.
T WA e A oSfe www
FETE | wied d I A e o
I IARIH T qIE I U BIgATwTT
AT AT FAQ FAAMET F fgal FO
HTHAT ATAFL XE TG HE[ | HFGFTT
FHATE! & fgg Faw 497 ¥ & R ag
g | Fe el e T Ren e, o fax
§ @33 )1 3% fod S AT ALY & ke
§ S g i S ¥ 9w ) a8 v
g1, 93g T8 aF o o Ao T
Fo Ao HTRo & &9 UF  FHHETa
AT a1 | S ot s A &
s KSR Na s &
sfenfrar 2, a9 o &1 FFEwT
A FRNANAS | T8 Faw TS &y
FFNEAT AGT T | 57 e AT gfogar,

# ag 31 71 FgW F ag 37 famr gew
FT GHAN FT W A, AT ag wew
FAYT TAT & AAGIE T aATAT GI9T F7
WA 99 fF 70 A0 WMo, fomH
f ag@ & Tl #1 § =afaang w9
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[ swia Fai)
‘¥ Fmar g AR F S Aar g
. A FIE B AL TEAT, ITFT AT AN
SrET Y, SaEr w1 aafy T oY, g
gftesior Gar ar fF ag aar-fandy
. gAY AT & TETAT | IGH FTH 587
FIT AW &1 4137 7 qHEGd FEH1 T |
forg <9 A an gg, s fam
Eo@oﬁo%mﬁﬁw 97,
agt 3@ aR # fOR & fm swwale
g1 wr 91 afF SR ¥ SeEr s
AT F1 ATAH g1 T T TE 297 F1
e #T @& | g ITH SErHwT &y
feafe of #itv ag zafad o fF ow
gqﬁqa’qﬁwﬂ‘ﬂa o ;o T 3%

FEGTEIAT FEAT 4T |
A% RATAT 9 3T feAi dmrae
. q@l § FT9 FF AT AR F H T IO
5T GAT T & TR A/ TIE @AY
T Ag WeT AL gATS qIAT | AiE
F99 UF S TAHT § | FIE AR
- T 1N AT T AT KNG b AZT T
3y foaar daw faaar g, saar fam
| FE @i agd WUl & AT T8,
ZHY F1E FF TE1 9397 | fw 59 far
GF TIAT AT | FAAF UF To67 LRy
g1 FT AFAT AT, I & QAT § Iq
srafrrar  faear WX @@E AW
oot w1 fres ST e weer
ZW FT AGAT AT, ST A Tl T
wifasq Isae ZAT L F A0S T 9T |
afe ‘guraATd @9 ST F arE, A5y
gaf & 37 I T FEMATK ATFAA
#r ggfa ot o, 93 FuT 37 T AR}
Fa9 FE TETATC ST 9A TR
= § famw @, gFTET g aw |
ag 9w m feafa & o & a8y
T, SEF F1% AT {1 WIS AL ag w1
qgfa sema ¥ &1 Sfge & 5 ag
‘FEraTd & oAder 3 L TEw fAw
St wrRATY  FT I FE AT | T
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& a1 7z Fgwm fF ‘qamEr § oF o
AIAfAF T G71 F% & Y & R e
A F arew off wwRe aEe
FOF X wfefoae ded ¥
AR ZEU X Sy dqd ¥ &1 W
S% AT ST wifwfwer e & & ar
et wt #:18 mofa 4 e o
IT%F T 9T G99 A F o &), a7 ofr
& &1 afles i s 7K oF A
SUR g, Tafay 39 fga ey #1, 27 uraiw
F FAW & fad & f S foeer
g1, S8 W &% Arfer T qaw
T AR | gAfAd AHT A oY
daar faar =w ‘g # ogE
FH F, § SHH @O F@T

RS S R

SIHATEAA HETEH, ToUFoHTE 0 HIT
drodtonréo 7 FiAl & §o FovIfFre
fedr, godfrommso AT TodflomrEo 7 |
M 3@ T T 47T AR 29 ITqafysrs
F, IFE TN TET | THE AR
fedt ast mifasi =1 watw =ET R
f& w4 feedt wasi wifedt a1 wrvdlg
AT FY F7W gAfGAl f1 grEIgEAr
78 7 TR ATEEEEAr  3ReU
vt fw  wreiw et @
o fawig #ET8, TTF qETEICTA]
F1 farm w0 8 74 9y ¥ 9
& ZY AT | gHe 3w fear fasr
wATAT oM g=AT HEEE
AT gam sad § mATE F
AR WITAF AN ;S AT FE A
SHEEISEPLEEECC i I -GG
wq HTATE K FATH F & qF foa
F TFA, A AT WATAT AT
wiar #1 greew frar gy fgegeaTT
TR Fo wH FET qE fwAr
dfpw gatman fgrgeam qamAe ¥
FIA FTX 1AL *7  faameymry af—
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SIS GUTAT gEaT H1 a7y &< f7ar
y T ST faeaTer w1 SATaT wEed
| &7 fear | FfwT 4w v
fF sgar 15 wfafad favaadizar

Fir g W ot fv ogate § 9T 8

T A YEE T gC O A
o1y TR T qXg 9F qHATAT AT
gitga & o @1 5w e
CguaTe ¥ far AT wSWT g |
qaTE L AT X UF  Ageau AW
far o) SEET AdeT ¥g g W
forgmm garaTe & ot mw F-
wgfr # Fo ga fgar | wEE A
¥ wOAT Torlfaw A wW fEE
Fifs fargeand qETATT AT GATATL
G ¥ FE AT 9, qOA ge
7 FFAT 9T 1 AL FEA FT A AL &
f afz wipnifar & fa o srfa‘ﬁ—;_
safr #1, 718 @ Fow ¥ wkEe g,
g ag  ACoTForde & g &,
sy =g &1 arF § @ FX
Y FY oTHAT FEAT W gE A A
9y ot gad A 9@ TEE qArAn
3 ¥ fAg wwdT T 95, e IqHT
wdaar ° fqmmm g @ 7 gl
it fre safaa &1 wadaar § frema
¥ oar Ad & Y 1S Aaw @ g
1@ @ a § wawe ¢ fF g qarE
a7 Za7 & 1 gafy e A it
F foid faeger wmw & FfF Sad
_ ag Wy T g fF swrae wAfadn @
" SR A aEar & | a8 e
a1 & o ST & e g
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g wewa § fr marne Tosfedt w1
FH IT gAML GAT AT F | S
TR ALY afewr sAwT w1 T AT
& 1 FoutoumEoe HIT [Frodtomts FE)
FA TATSET F TR T @roodv |
afe srstey ¥ wt o gwlr i
frm ks amen pn 5 =
TAAA F IIA GFA £ | AT GG
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H, afeafan  anfear 8 S oo
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&, a1 3hy ‘gam &7 faweA grn o
TECH B gAY
. SHRI VISWANATHA  MENON

(Kerala): Sir, I welcome the decisinn
to restore the four original news

A 1S

)

*

agencies because our experience during

.. 19 months after the creation of the
" Samachar is bitter. When my friend,
Mr Abu Abraham was speaking, he
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was saying that the excess was only
on the question of creation. But in
the functioning of Samachar also. ex-
cesseg were there....

SHRI ABU ABRAHAM: 1
clarify this.
agencies or four agencies, so long as

must
Even if there were two

there was censorship, so long as fhe
emergency existed, Government :ould
have interfered. So do not misunder-
stand.

SHRI VISWANATHA MENON: All
right.
Sir, coming to the statement given
bv the hon. Minister, the main difficulty
that I find is when he said that bhe
about
That has created a mis-

Thank you for the clarification.

will have the status quo ante
these things.
aporehension among the employees of
humble

Samachar. My submission

18....

THE MINISTER OF RAILWAYS
(PROF. MADHU  DANDAVATE)!

Status quo ante is about protection
of emoluments.

SHRI VISWANATHA MENON:
I request that whatever benefits thev

..
7 as.

are getting now because of the creation
of the Samachar under whatever ciz-
must be assured

cumstances, those

promptly in this House by the thon.
Minister. I feel it must be done in
a better way and an assurance is

essential.

Sir, I took at the question of Sama-
char or the other news agencies from
I look at it
from the point of view of journalism.

another point of view.

If there is only one particular sfrue-
ture of organisation, then journalism
stoops to the extent of a clerical job.
If there is a competiticen, naturaﬂy
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some kind of originality, some kind of
an enterprise would be there. Accord-
Ing to me, journalism is an art by
itself. So, for the sake of journalism
at least, there should be more agencies.
My friends who are actually the vie-
tims of Samachar or the victims of
the emergency, who are from among
tae working journalists, are afraid ih:atl
something may happen. Nothing is
going to happen. Let journalism flour-
- Ish in this counfry. There 1s nothing
wrong. If I make a speech here and
if there are four news agencies, a¥
least one newg agency may feel to
wirite one sentence. Others may be
all anti-communist and they may not
give anything. I do not mind. At
least that kind of competition should
ceme into this field I welcome it. My

friend, Comrade Anand when he was
'speaking here, said about some de-
monstration in Patna and nothing
came 1n the papers even now, becausa
there is only one Samachar Corres-
pondent. If there was a competition
and four news agencies were there,
someone could carry this news. So,

do not stand in the way of these things.

The main difficulty is, how to make
it viable. It should not depend upon
the Government. It should not go
to Mr. Advani for help. Now, how
to do it? My humble submission 1g
that there should be a statutory dec-
ston on this question. Big newspapers
have finances and presses. I agree
with Comrade Anand that a cess,
should be there. But in that respect,
small papers, district papers may not
be taxed and only these big people
should pay. Actually speaking, if you
look into these things, you can sce
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even now that these big press barons
have got their own news service and
are spending a lot of money for that. ‘s
At the same time they want to kill
tne U.N.I. or P.T.I. and all these newa
agencies. So, my humble submission
1s whether it is one paisa or two paise.
the tax must be levied on these big
presses, for the purpose of Cess there
could be the ABC system or something
like that. Smali papers can be lefd
out. The viability of the news agencies
1s a vital and important factor. I
agree. It should stand on its own
legs. At the same time, the Govern-
ment should give advertisements and
so on. Now, it is actually patronisa--
tion, I am not saying about the pre-
sent Janata Government. During the
thirty years of Congress rule, it wwas
ull patronisation. Certain papers got
advertisements. For example, our
paper would not get any advertise-
ment. There must be some rule. You
can say that so much advertisements
will be given if there is so much cir—
culation. There should be some cuch
system. Some statutory provision
should be there. Without that, if you
give that power to the Government, the:
Government can influence. Another
matter to which I would like to draw
the attention of this bon. House is.
about the regional Press and their
condition. There was the UNI, the
PTI and other old news agencies. There
is now the Samachar. Their catering
of news to this Press has not at all
been happy. Why not they give thar
news in the regional language itself?
If a news is taken from Kerala, that
news can be given to the Malayalam .
Press in Malayalam. If the issue is.
of an all-India importance, it could:
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be given either in English or in Hindi
to other parts of the country. The
regional Press and the Varta shouid
be patronised in such a way that all
the regional languages are patronised
and made equal. In this respect, I
would like to draw the attention of
this hon. House to one fact. Many
were criticising and saying that after
the Janata came to power, the Sama-
char has become the Janata Samachur.
I do not agree with that. I come f{romn
a part of the country where even now
Samachar and the All India Radio ate
All Indira’s Radio and Indira’s Sama-
char. Therefore, I do not agree with
that. I am saying this from my ex-
perience. In Karala, the All India
Radio is All Indira Radio even 1ow.
In Kerala, the Samachar is even now
the Samachar of the Congress. There-
fore, I am not saying that because
Mr. Advani has become the Minister
it has become Janata Samachar. 1 am
not going to say that. But the inde-
pendence and the freedom of the Prass
hag to be guaranteed. How? Not by
the Press barons. The structure of
the Board is given here. Nine sut-
scribers will be in the committee and
so on. I do not agree with that. Who
are these subscribers? People like the
Tatas, the Birlas and some such ;ro-
ple who are running the show. I do
not agree with that. They can haive
one representative. I do not mind. The
working journalists must have some
representation. The non-working
journalists must have some represen-
tation. Moreover, according to me, .7
it has to function more democratically,
representatives of the central trade
unions, not only of the working jour-
nalists, but of the central trade unicns
and kisan sabhas must also be there.
Such a Board alone can act as a "lock
against the influence of the Press
barons, the multi-national corporations
and other vested interests. Such a
Board must be constituted. Anyhow,
as a beginning, the Government hos
taken a decision to bifurcate it aad to
have an open discussion, to have an
open discussion on both these things.
I welcome that suggestion. At the
same time, I would like 10 impress
upon the House that on this question
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of the freedom of the Press, the voice
of the people who have not been heird
till now, namely, the voice of the down-
trodden of this country, mainly the
voice of the unorganised working class
must be heard. The organised working
class have got some forum. But the
unorganised working class have ncne.
They can speak only through the re-
gional Press. The regional 2ress
should be patronised by giving pecuni-
ary support through advertisemeats
and so on. Sir, in this respect I want
to make one position clear because
everybody is saying that it should he
looked upon above party politics and
all that. I agree with that but what-
ever we speak, party politics does
come in. Because from my experience
I can say that even journalists caa
be influenced. [s it not? Even before
pre-emergency days the role of tue
working journalists of this country was
not at all much commendable. During
emergency they cowed down before
the Government, but even before
emergency they could have been in-
fluenced. Is it not, Sir? The suit-
length stories and the scotch whisky
stories are now coming out. I do not
want to say all these things. So, I
have a humble submission to make or
rather I make a request on the floor
of this House that the working journ-
alists of this country must also feel
their dignity of labour and they should
rise to the occasion. They should he
the biggest fighters for freedom of the
press and then only this can be
achieved.

SHRI K. K. MADHAVAN (Kerala):
May I kunow whether you are suppor?-
ing the Government’s position or net?

SHRI VISWANATHA MENON: Iz
the very first sentence of my speech
I have said that T support the bifurca-
tion. I have made my position clear.

SHRI S. W. DHABE (Maharashfru):
Mr. Vice-Chairman, Sir, I oppose the
proposal and the statement made by
Mr. Advani. It is neither a historical
statement nor there is any historical
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necessity which he hag done. It is a
political blunder which he is making
today in thinking that whatever was
done in emergency has to be set at
naught. One Member just now said
that the press was muzzled not because
Samachar was there but because of
censorship. Now if there are four
agencies there is no guarantee or cir-
cumstances may warrant that the cen-
sorship may not come in and the aews
can be sterilised. It was also stated
that the plurality of society requires
more than one agency, as if more than
one agency itself will solve the ques-
tion. Sir, 1 agree with my learned
speaker who has spoken previously
that the trade unions and the down-
trodden must have a say in all these
matters, but if the situation is differ.
ent then we think of different pro-
positions. Somebody just now said
that Mr. Advani is thinking of a pro-
posal that the All India Radio should
be made an autonomous corporation.
Why can’t it be given to private agen-
cies, like the Tatag and Birlas, as is
cdone in America? There the radio
is in the hands of private persons. But
that is not the proposal. The proposal
is that an autonomous corporation
should be established. If it is good
for all-India important news media,
why will an autonomous corporation
not be useful for Samachar as a news
agency? Therefore, Mr. Gadgil, the
opening speaker, said: It is not a deci~
sion in the interest of society, nor a
decision as per manifesto of the Janata
Party, but a decision politically moti-
vated for some other purposes.

Sir, my friend just now was saying.
I also wanted to quote that about the
railway accident debate which we had
a very long debate, when Mr. Danda-
vate the hon. Railway Minister replied
to it—no news was given by Samachar,
nor a flash was given in the news-
papers or in the All India Radio, bLut
the statement of Mr. Kacchwai, M.P.
and erstwhile member of the Jana
Sangh and president of the unrecognis-
ed and unregistered union—I am told
it is an all-India union of some con-
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trollers or some categories of railway
employees—that the Railway Minister
must resign, not only appeared in
newspagers, but it was also flashed on
the All India Radio.

5 P.M,

PROF. MADHU DANDAVATE: The
newsg is more attractive.

SHRI S. W. DHABE: It is more at-
tractive because it is made by a mem-
ber of the Janata Party. But what
I am saying is that if Samachar asws
is given like this, then if Hindustan
Samachar comes into existence, all
the news of Hindustan Samachar will
get a prominent place because politi-
cal persons are interested. Therefore,
Sir, we are not here considering
whether there should be one agency
or competition among agencies. Com-
petition is not made applicable to be-
low field. My friend who is sitting here
speaks about one-union one-industry
in the trade union field. Though we
talk of industrial democracy, we do
not accept the principle of plurality of
unions as competing unions in many
fields. Sir, we want one union avery
where. My friend has made speeches
in which he has said one-union «one-
industry.

PROF. MADHU DANDAVATE: I
am sitting here. You have forgotten
Mr. Advani.

SHRI S. W. DHABE: I am giving an
example. Therefore, from gituation to
situation, different proposals, different
solutions will have to be found. From
that point of view, I would like to
make some suggestions. The reascn
why I say that it is not a good 3eci-
sion, it is a politically motivated ce-
cision and it will not help the couniry
or the employees in that, firstly. it is
stated in the White Paper on Misuse
of Mass Media at page 44 in para-
graph 10 regarding Samachar that
“The Employees Federation, howsver,
welcomed the proposed merger. The
Indian Federation of Working Journa-
lists, New Delhi; National Union of
Journalists (India), New Delhi; PTI
Employees Association and UNI Em-
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bloyees Ferderation, besides the As-
sociations of Employees of Hindustan
Samachar and Samachar Bharati sup-
ported the proposal subject, however,
to the rights and interests of the em-
ployees being safeguarded in case of
merger and thereafter; and protection
af other gervice conditions and other
benefits.” There is not a single word
in the whole White Paper on Sama-
char that thig was gone under pres-
sure by the unions,

[THE VICE-CHAIRMAN (SHrr H, M.
TRIVEDI in the Chair)].

If it was so, today the same unions
would not have supported the con-
tinuance of Samachar. Sir, this be-
came a new idea in the month of
November, to go back to these four
news agencies. It was never contem-
plated by the hon, Minister when he
constituted the Kuldip Nayyar Com-
mittee, If only the four news agencies
were to be revived, it was a waste of
public funds that the Minister had
-appointed the Kuldip Nayyar Com-
mittee and made a farce of constitut-

ing the said Committee. The main
purpose of this reference was that
working of Samachar should be

reviewed. That Committee have made
certain recommendations and there
are also differing views by some per-
sons whether PTI and UNI should be
two news agencies. But the Kuldip
Nayyar Committee Report has been
given a decent burial and a new pro-
position has been brought up that the
four news agencies must be revived.
I must say, Sir that the Minister has

not consulted any working journalists '

irade unions apart from other
national trade unions, before taking a

decision. It was necessary because
the most important federation of
working journalists considered this

matter in its session at Hyderabad in
August just after the Kuldip Nayyar
Committee Report was published.
And they condemned it. I shall seek
your indulgence, Sir, and quote from
the journal, The Working Journalist,
of the Indian Federation of Working
Journalists of September-October,
1977. The Resolution is given on page
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7 of that issue ang it is stated that
“most of the recommendations of the
Nayyar Committee are retrograde in
nature” and they have asked—“The
meeting, therefore demands that the
recommendations should be drastically
modified in order to give to the
nation a really viable, indepedent
and strong agency,

“This meeting urges the Govern-
ment that it should not take any
decision on the report without hav-
ing full consultation with the em-
ployees’ federations.”

The Resolution further says:

“The IFWJ which is fully com-
mitted to the freedom of the Press
and independence of the News
Agencies, is firmly of the opinion
that a statutory nationa] news
agency as suggested by it will alone
be able to maintain independence
and objectivity and serve also as the
pace-setter for other news agencies
which newspapers might start if
they consider it necessary in the
interest of the newspaper industry.”

There is then the statement issued
by Mr. Suhas Agashe, Secretary
General UNI Employees’ Federation
and Mr. Mrinal Ghosh, General Secre-
tary, Federation of PTI Employees’
Unions on the 17th May 1977 asking
that the Agency must continue, Their
complaint also is that they have not
even been consulted in taking the
decision. (Time Bell rings.)

Before I conclude my speech I
would like to give the state of aftairs.
The state of affairs has been well ex-
plained in the financial statement
given on page 71 of the Report. The
P.T.I. had a paid-up capital of only
Rs. 4.2 lakhs which had been wiped
out by losses even before 1969. The
U.N.I. had a meagre capital of Rs. 3.5

lakhs. The report says:—
“The entire operations of PTI
were thus carried on borrowed

funds at the risk of third parties
and more particularly of that of the
employees, liabilities to whom were
unsecured”,
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Not only that the staff gratuity fund
was also utilised. Samachar Bharati
had Rs. 26.4 lakh capital which was
completely lost by 1975. Hindustan
Samachar had a share capital of
Rs. 1.5 lakhs. Its accumulated losses
upto 31st March, 1976 exceeded Rs. 16
lakhs.

(Time Bell rings.)

I would like to conclude with only
one more point. And what was the
meagre operation which they were
having? Hindustn Samachar had only
66 subscribers and Samachar Bharati
27 as given on page 73, UNI and PTI
hag 182 and 201 respectively. I would
not like to take more time of the
House.

THE VICE-CHAIRMAN (SHRI
H. M. TRIVEDI): Please conclude.

SHRI S. W. DHABE: From Appen-
dix V, “News Agencies of the world”
—it is a very important thing—I will
take only one or two points. Here
they have given information about
the various agencies in the world. I
do not want 1o quote the countries
where there is one agency but I
would take only democratic countries.
On page 147 they have given informa-
tion about Japan, Kyodo....

THE VICE-CHAIRMAN (SHRI
H. M. TRIVEDI): Mr, Dhabe, there
are at least seven or eight more
speakers still waiting to speak and the
Minister has to be called at 5.30.

SHRI S. W. DHABE: T am finishing,
In 1975, the Kyodo had 51 bureaux
in Japan and 24 bureaux abroad with
stringers in many countries. They
are spending $ 72 millicin for one via-
ble agency. Our country cannot afford
the luxury of four agencies.

Lastly, the statement of the Minis-
ter is incomplete because it shows
only what they will pay off. As
regards wage Board recommendations
they will be paying less to them.
New agencies are having different
gross revenue and they will be cate-
goriseqd like that,

One more thing. The Sarkar Pafriks
Editor....
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THE VICE-CHAIRMAN (SHRI
H. M. TRIVEDI): I am sorry. You
must conclude.

SHRI S, W. DHABE: Just one last
sentence. Mr. Munagekar editor of
Sakal Poona who was a member of
the Kuldip Nayyar Committee has
taken very serious objection to the
proposal in the issue of ‘Sakal’ dated
12th November. You may pay them
for their salary but for expansion and
development there is no proposal.
Therefore, the proposal of the Gov-
ernment will not be successful and
will not be in the interest of the
country or the interest of the working
class. Thank you, Sir. ‘

SHRI V. B. RAJU (Andhra Pra-
desh): Mr. Vice-Chairman, Sir, I have
carefully gone through the statement
of the Minister, I was making a
strenuous effort to understand what
could be the motivation for the Gov-
ernment in taking to this enterprise.
Firstly, how does the Government
come into the picture at all? Who
asked this Nayyar Committee to be
constituted and, then, what happened
to the recommendations? The Minister
does not say which recommendation is
acceptable and which is not. Then
comes the Minister’s statement of
November 14th. And what does he
say? That Samachar is a product and
symbol of Emergency and is an aber-
ration. Now, is it the only motivation
for the Minister or the Government to
dismantle this, to destroy this? If it
is so, Sir, then there are many such
other products also. Does the Govern-
ment intend to destroy all of them
or break them wup. One signi-
ficant product is the Janata Party
itself. Therefore, is it the intention of
the Minister and the Government next
to follow up and break up the Janata
Party?

Let wus actually forget about the
theory of “product of Emergency”.
Already eight months have passed and
let them not use this instrument of
Emergency to beat not only the
Congress Party but the nation also
below the belt. This is not the right
approach.
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Then comes the question of com-
petition. If there is competition, there
will be efficiency. So is the Govern-
ment gradually taking to the laissez-
faire theory, to market economy? But
the Minister does not maintain any
consistency, The Government has no
consistency. If there is consistency,
the Government is consistent in its
inconsistencies. Two of the most im-
portant media are AIR and Television
but he does not say a word about
competition in them. Has he a plan
to break them up? Many are com-
plaining about inefficiency in the
Indian Airlines. The greatest public
undertaking, the Railways is there—
Mr. Dandavate 1s presiding over it—
with many accidents and killing
people; it has become a killer trans-
port. Then are you thinking in terms
of providing a spirit of competition
by encouraging others to take it up?
What is the motive? Don't give a dog
a bad name and hang it. It is not
‘Samachar’ which is creating any dis-
tortion. It is the functioning of the
bureaucracy during the time of Emer-
gency in the implementation of censor-

" ship and ‘Samachar’ played to the tune

of those powerful forces and the rulers
in the Government.

Then, what has happened in these
eight months? What is the experi-
ence of the Minister with ‘Samachar’
in these eight months? Forget Emer-
gency for a moment. Did ‘Samachar’
create any difficulty for the Minister?
Misuse of an agency is a relative
term. Who can misuse more—the
Congress Government or the Janata
Government? My friend over there
of the CPI(M) was talking about
competition, democracy and all that as
if he is going to give us on a platter
absolute freedom of the jindividual.
Can he declare here and now that he
believes in pluralism? I declare, we
believe in pluralism, Sir, it is not the
guestion of break-up that is going to
provide any efficiency or, what you
call, coverage. The point is not one
news fagency or more than one news
agency.
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Nobody is disagreeing with the prin-
ciple of having more agencies if the
country requires them.

SHRI ABU ABRAHAM: United
States is the only country which has
more than one agency.

SHRI V. B. RAJU: There are other
countries also. Actually, I should
correct the impression. In Germany,
there are two. In the United King-
dom, there are two. Let us not go in~
to that question. The point is that
if a big country like ours needs 10
news agencies, let us have them. Mr.
Abu Abraham has made a good sug-
gestion for the feature service. What
is the news reported, except the poli-
tical news? Sir, the House forgets
that there is a very important news
agency, which may not be competitor.
It is the Information Department in
the Ministry itself. It gives hand-
outs about the Minister’s speeches,
about the policies. What has hap-
pened to it? Why is he not making
a correction if ‘Samachar’ is giving
any wrong news about the Govern-
ment? :

J

To serve whom, is he going to break-
up Samachar? Sir, status quo ante is
a term used now. Let us put the clock
back. Let us go back to what was ob-
taining before the Emergency. Four
agencies were there, which were sup-
posed to have been merged, but they
are not merged. I think the House
is aware of the fact that they are still
existing; only 80 per cent of the shares
have been taken over by ‘Samachar’.
To give them life, to show them fav-
ours, why do we destroy ‘Samachar’?
The point of dispute here between the
Opposition and the Government is this,
The Government says that they want
to break-up ‘Samachar’, not improve
the efficiency, not increase the cover-
age but break-up ‘Samachar’. That is
the motivation. We are stoutly op-
posed to breaking up of ‘Samachar’
because it is politically motivated. It
is not for a professional purpose. It
is not for the economics of it. It is
not for any otha~ thing. It is only
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politically motivated. @ Where this
Government takes any action politi-
cally motivated against the interests
of the nation, we are going to oppose
it. We may not succeed now. We
believe in the principle that if you
are doing a thing in national inte-
rests, we are with you. But we know
you are not doing it for that purpose.
If you want to encourage PTI again
and give them work, if you want to
give something to the UNI do it. We
are not asking that they should be
liquidated. They are there. You
can make use of them. Sir, with
‘Samachar’ we have not been able to
cover, with the presently available
resources, more than 70 districts. Qut
of 364 districts, we have been able to
cover nearly 70 districts. By making
them 1neffective and feeble, increas-
ing the overheads, are you going to
succeed? You are going to doom the
news agencies in the country. Sir,
what was the fate of the news agen-
cies before they were supposed to have
been merged? They are going to go
to status quo ante. PTI had 201 sub-
scribers, UNI 182, Hindustan Sama-
char 66, Samachar Bharti 27. With
these 27 subscribers, that agency ex-
isted. Then you want to spoon-feed
them. Sir, the motive as we have
been able to understand is: Weaken
the news agencies through the instru-
ment of financial control, in a subtle
manner. Sir, a news agency will be
effective, independent only when it
can stand on its own feet, when it is
economically viable. Five news agen-
cies cover the whole world. And
these five agencies were able to con-
trol and stand on their own feet be-
cause of their economic viability.
They do not look to Mr. Advani for
funds. Sir, where is the Parliament’s
sanction for Mr. Advani to promise
them Rs. 2 crores every year? Are
we here to subsidise fnefficient pri-
vate enterprise? Is it the policy of
the Government? My friend supports
it. We have got more than 12,000
newspapers which are actually star-
ving. Do you give a pie to them? Do
you extend the same policy to them,
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that you are going to subsidise them?
And only these four inefficient news
agencies you subsidise. Every news
agency had eaten away its capital
much before the Emergency. In fact,
one news agency had written to the
Government for take-over. Why bring
in the Emergency to distort the pic-
ture? For Heaven's sake, do not talk
of the Emergency. Eight months are
over.

Now, therefore, Sir, I stoutly oppose
this. This should not be the way. If
you destroy ‘“‘Samachar”, how are you
going to place yourself on the world
map. It is a vital news agency in
the country, which can compete with
the other world news agencies? You
know they are thinking of taking back
to the times when the world news
agencies were exploiting us and His
Master’s Voice was actually being pro-
jected. This is being done to weaken
our news agency’s position in the
country. I would earnestly appeal to
Mr. Advani. He is a wise man; I have
great respect for him. Let him nof
be a victim to the political ambitions.
We have to do great things in the
country, If we have committed a
mistake it does not mean that, by tak-
ing an argument that we have com-
mitted a mistake by asking them to
merge, you too should commit the
same mistake by asking them to split.
One mistake does not rectify the other
mistake. That is not the point here.
By feeding the news agencies through
the financial institutions to control
them, they will never be independent.
They will never be effective.

Lastly, I plead: Let there be a nat-
fonal debate on this. Let there be a
consensus taken from the subscribers
who are the consumers., Let all the
newspapers say and let the employees
of the newspapers actually say this.
It is not actually for Mr. Mirchandani
or for that matter Mr. Nayar or Mr.
Advani to decide. If you want to
change this we are prepared to have
a democratic approach. You are com-
mitted to democracy, and let us
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actually have a national consensus on
this matter. Do not rush with this.
In fact the Government did not give
an opportunity. We asked for this
opportunity, Parliament must have an
opportunity completely to go into the
financial implications, the political im-
plications and the professional impli-
cations, and, therefore, let there be
more time,

THE VICE-CHAIRMAN (SHRI
H. M. TRIVEDI): We can now =llot
only five minutes to Mr. Varma and
Mrs, Habibullah.

SHRIMATI HAMIDA HABIBUL-
LAH (Uttar Pradesh): Five minutes
for both of us?

THE VICE-CHAIRMAN (SHRI
H M. TRIVEDI): For both there are
only five minutes left. We will have
to call the Minister by 5-30.

A AgIET AW q@F (ITAT 93W) ¢
AT A5, TT T8G H AT Uq 7 7
g FE . ...

SHRI K. K. MADHAVAN: What
about me, Sir?

THE VICE-CHAIEMAN: (SHRI
H. M. TRIVEDI). 1 am sorry, I
cannot accommodate you.

SHRI K. K. MADHAVAN: This is
going to be unfair, Sir.

THE VICE-CHAIRMAN (SHRI
H. M. TRIVEDI): I am going by the
list of speakers before me. I am
bound by the time.

SHRI K. K, MADHAVAN: My
name was mentioned. My name was
presented by my party.

THE VICE-CHAIRMAN (SHRI
H. M. TRIVEDI): I know it. But the
debate cannot extend beyond 5-00
o’clock.

SHRI K. K. MADHAVAN: Why
not? For whose convenience do you
want %o silence us. May I know if
you want to silence us for the con-
venience of Mr. Advani? This is ‘demo-
cratic’ Emergency?

THE VICE-CHAIRMAN (SHRI
H. M. TRIVEDI): Are you available
after 6-00 P.M.?
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THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
LAL K. ADVANI): I have no objec-
tion. If the House is willing to stay
late, I have no objection.

THE VICE-CHAIRMAN (SHRI
H. M. TRIVEDI): Mr. Varma, you
have got ten minutes.

SHRI MAHADEO PRASAD VAR-
MA: Sir, in the beginning they were
given 15 minutes.

THE VICE-CHAIRMAN (SHRI
H. M. TRIVEDI): Now I still have left
with me something like seven speak-
ers.

ft AgIET AT a1 § A AT ¥
TEIE | HE a0 HT FELT AGY T |
¥ 10 foe 7 g F=ww

ART-ATCAT T, AT TF T
S ATt #Y aLE eare famr g, ag Ak
¥ GG g ATHT OF A BE TS IJAH |
SgFr gfFare f9a & sa =ty ot
IH BIT FL I a1 Fgl | gfam
Fr g 7 affare ag g i seda 7 AR
gt w@der # gfaat ar &, afsa
gUfsat W ST ge aF & ; g 97
¥ 99 TE THRS A TG FH gH Seaq
FY 1T FOT AT ZAAT T8 AT HT &A1
¥ T@aT v o SaE siw S gutaat
AT &, FAMAAT AR & STHT o7 gH
FET9q FHEAT TST —SGH! BIT FT gl
ST RS | ITF AT IS fTF R
Fl oW ot =/ sw@r f& #
FIARAT FIAT AT(EW, HIE GF T
gt =ifey, =@ a@ # @9 gu fF
foraaT FENATT G FI & TUTATIA |
F A H g, F G FH 4T UF Tiee
2 foed 8w T A 9gF 9
TS THRTHIT HH HTIT & ar o6
SES AT T A1 QA | FE T TG A |
F5 W uF usEr gr San fewae
SR, FASITT A, FTUSade F19
grm | Afea Sw EAuwifaddr #1 Fwng
FA F A TEETe RF AL T
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[+ wgrz7 ga1z 7w
WIFT & | ;T ALY F &) 99 famw F%
Frpraifed 20 § uF qs@7 Uy a9y
F fag #19 #39, i 7 9% fag I
T RS (0T ST | 9 I AT 3T A
UAfGAT T AT KT OF B qAT |
FATY ARATSF AL & | AL TAAHE A
T F g1, TE H=07 AT & | TE @ax
£ | UF @A T ATHTA AW FT,
AT gEU FAW F fav FEAT AT
HOF  T9 5% %I, {59 F7 KW 39
SAda & fag sodt I&d § ;3@
T a1 ga< & a9 g &y fAwrar sy
aZ gAT TR 1 gAT F1fEy AR I
g1 gHaT g | wI qIETL Sar 7 ag
FT W@ & AT S fF wehe gAr
wrzw fafaeer w1 gar 2 § oF fawe
H IFHT T8 FLYTIATE | SR Fgr §:

“l am going to make a provision
by which the press in India is not

interferred with in future by any
Government.”

T T IFTL FT W& § 5 99 7
3 g wifgg @ SEF  fa3
WET B | AT eT3H AT g AR Eiaa
§ samar F© FTAT AL ARAT, AfFA
TAAT A& Fgar g1 g fF =z 9q
TEY g TH AT & 9997 g K
SF F KIEH AT g Q3 TAT @a
F @9 fagra FT 99F fag &g
sifaqT g1 aFar & 1+ § 1T | v
IH AT § AT W g PR A # e
W YFR & Iga § faard 8, w.
TS qEFIT § WX AT 7@ A § S
AR ST g, faer e (e
STA oY g, SAET, avETL & uliy-
Fifeai 1 s whast 31 9 fret TR
faTredt aer F1 Y @rg § fazr FT T
ST, q &S e fAF gaar g, faay
T I A §I 4 97 AFA 2 | AfwT
I T FT 9T 48 N7 OF qae g v
T U gt ag g A &, Wl

\

[ RAJYA SABHA |

under Rule, 176 240

YR AT 98 TF Txd] <@ar siaa
qAA7T § 1 93 UF @ | a8 Tfnated
IAFT AT AMGY | Ag IF4 AfGFR
T ey aifww | TaE geETe AS a’er
X T GIX A AT E | W TR
FL GFA §, AT GFd 2, AMT @A
" g7 TFT 8, AU g9 ITRT FAT
AT 2 | qiwa ag a3 @ fr ew
St faa1T Fe F39 &, 9uy 7g fau
st oo st & 1 oF aig F1 i
frare g faad @ A5 &1 Sada &
sfF-earmEeT aftarg & | IaR gl
| {5 =7 94 Iq 7wt g ) faqEr
39 9T FH § TH F219 g1, a8 H=ST & |
7z AfaTE § Sada a1, frast arafaey
FEA B | 3T qLE AT AT EFHAQ A &
&G AT A 7 SAwr givarg §
=fag A N 78 & A Fgrey 74b-
791 & | e 1 Iq-T Tadaar a1 foadr
3g% foa agg aQ g, IgH foen
¥ faa, % IR @0 F9 W@
FT 2| a8 I fgamend g9 §7 &
9 g1 § AT 99 g7 99 F I 989
F7 Y@ 2 A1 S guy oy 75 fa=meard
ZATR FMHT §T ST § ) UF a9 gH
FT TFET AT & I TR TAq F1 FAA
@1 g T 99 59 @Al & g g 5
ST afsq-warder #1 a9z T 9a7 ZIo
2, faten, arar, sw@fwar & =09 &
S & HFAT § | T AT A0 &, e
In 9zfs ¥ g8 IS T =T,
=18 forr &7 & o &1 ) arfoF S 9%
az wa3us Y 2, frod sadET &
FI7TA RHA 3T AL 79 97 g1 gt §
i o g #1 Ry geETor gy A
et =7 § T qvg & 7oq N9 &
fear a7 wAdaE @1 geAr & ;™M SH
AT FET GHG | ST ATHSNET TAFI &,
IEW 3© Anaea fea § 3@ @amEr
oo & fEars, &9 Q1 A 8, afET 39
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ST fomm & AT IR T=ur aAA T 1
& Az g {6 3FT AT T AaF AN
@ g fF 3% geaT FAANET 70 § |

7z &fAATL ZAT 97 IAK T=B6 TIB

q@FT w0 F | IFE T F —)

“The retention of SAMACHAR with
a suitably reconstructed set-up and
having a clearly independent language
wing would be in the best interesis of
the nation having regard to the need
to have a strong economically viable
news agency which could cater to the
ever increasing and varied demands
of the newspapers.”

=8 A F gHrATiAEs 77 TR fang,
MAT I AW H1 TZ FI &1 7147 & %
3 AN g 99 97 gAT A1 4%
F97 & 9% 9 @A § 0% 9 | gafag
A0 gfeemm & gAa I fear g,
# wraar g 1 wfEa 1 gAY 59 qF
THFIAITAF THT 7 21 ufwfadesdr @
FET A o7 gy At sady ofn i
F1 A T@A F A T@ATT FTHZ @A
QaATF & |

e

gadr A S AT E —

“Freedom of the press is not depend-
ent on existence of two or more com-
petent news agencies but can be
guaranteed by suitable provision in
the Indian Constitution,—”

o TART FAANT F IfET |
Al 1S 3T W TART HFA AT AL |

...... as was done in the United

States.”

rAH 2w $‘r§ Y FEEeHIAA
TR FTH Ha”r T gEAl, 98 @9
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qEAH FIT g1 AU W AT F
F1E 9 TR 2

a9 FFd §-—

“It was emphasised jn this context
that even a Constitutional safeguard
be its could not guarantee press free-
dom unless those in power showed due
respect to the Constitution and the rule
of law. It was pointed out that the
existence of the world’s bulkiest
written Constitution did not prevent
Mrs. Indira Gandhi from imposing the
kind of Emergency she did and mak-

ig an ex-post facto reference to the
Cabinet.”

T ARSI AT A ARy gy gfa
HUATE FT ST g § A7 B TS
T TAAr FT ATCEY |

“That competition is a laissez faire
concept and cannot be applied to news
agencies.”

P

AGT HAT TF GIU J& & HL g,
ZiEr,  wrEfAar, fav Eredw Sy

FET FT AT W IH GAL T &N
AT FH A A 1T UART F I

FE FoiT (FHT #T AT F T
qTIT |

AR dawR @9 F qfadz o
VAR F TF AT FE FT § G
FWT § | ITH FgaT & 1=

“Media is a public utility and no
Government which professes to run a
welfare State can totally abdicate its
responsibility in the matter.”

U A1 TG B, AT 37 AT AT T 9
LCIRE I I I s (i L T 1
fagar g1, zwer g1, s=fEar g oar
TaAiE & urigfer g1, fafre g
a1 g &1, fafeaa § 5 Qv dar 3w
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[ wgrRa Tu1g I

I A FT GIAA TG TERA €,
afee SqF AT A 3T TG FT 6 AT
@Al 2 fF R Taade 9 fay o =
H, 9% & F9% TENE 9% 9 AN gri
T IHFT FLIT IHF 1 { AT FIGAT |
“It is extremely regrettable that Gov-
ernment by arriving at this decision
has ighored not only the opinion of the
bulk of the Agency’s employees and

also of competent professionals includ-
ing some...... ” (Time bell ringsy)

ag FEAT IAFT §A ¥ AL &, FF
s wede fafvees 1 ogam § sEd
TERARES & TR F HEATF Al
fFar T 8 gEfaw a7 fmam g

o= H, A R g, T AT AE Y
fiF AT AT ST AT 98 FEH @R
ANg g HIT AT TG T AR
T AFLA AFL FT AT 38 THE FI
a1 =faw, fag =7 @@ 76 &, T%
FT 97 39 a7 H § fF = ot
Zfedsz gi 1 =9¥ *1T G T W §
gl 9 9 I § fF 7 arew g,
g gl W g & fag ST
TRAIAS a9 F=uT g1 =)
& quaat g 5 9g gwTAE a4 dar
gy =fee it faer, zrer qur srafaar
FX G ALY, T7 §9 § 9= T
=rfgg | QET TRAT g1 9 ¥ fag
o Sua! s & fqu #9 # avE
¥ Fiferer &7 AT =fgw ) H ogg o
gagar g {5 g F A agr il
g fF ga =9 uSifeni @ gl
R ITHT THT ATHIT 9T TFH - F0EAT
ot ST FAT E 1 TEH A ASEL
ard 78 &1 zafaw A7 faww gaE
2 fF =@ a fo| v & qEmER #
FATAT AT § IWH! TEAT g7 T &
78 37 ¢ fF =9 oHE @ds gl
arfgd | WfFw SO @9 99 &
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afafc odt  amre 9w =Tfew @ Ay
z@ fF g7 oIfadi &1 qaw 7 froaer
HY TATAT ST AT § AT HT T3
TAT FTH FTT A TFT I TFaAT &, TH
gy # oogA gA@E 31 Ew fau
fagq Y wwmedd &7 gAE av T
AT F AEEFAT g qg AT ST
=rfeg A faeft £7 8 A § gy &
el EAT T U AT uF g
=few f& 57 37 § ST Y W@ F
for & wr frowr siR @aw w9
qSET FHE F AT 21§ ogwmar g
fF 2@ wex &1 qfa ¥ fow a8 ot
fremmr & #% fewra @@ gwin)

SHRIMATI HAMIDA HABIBUL-~
LAH: Mr Vice-Chairman, I will try
to take as little time as possible, But
at the same time I want also to con-
vey my ideas to the hon. Minister.

I am sorry to say that in my
opinion, if a definition was required
for ‘reactionary’, it could be found in
the thoughtless step taken over the
disintegration and dismantling of
‘Samachar’. For, it shows the tremend-
ous powers of the private press owners
of this country against the interests
of the whole people of India.

I am not going to deal with forced
marriage or even divorce. Until ‘Sama-
char’ was created there were four
privately financed and privately
owned news agencies, They did not
cover the whole of India. In fact only
one quarter of the country was
covered, As an example of this in
my own State of Uttar Pradesh, out
of 56 districts only 20 were covered by
these four. In these twenty, there
was overlap over the others by each,
in most districts. Even worse, Hima-
chal Pradesh, Haryana, Jammu and
Kashmir and Punjab, covering a vast
area of this country, had a total of five
representatives. So, actually, we were
dependent on outside agencies, who fed
India on the nonsense and selected
gleanings of dirt wvia three Atlantic
countries. A most glaring example

b
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of this utter ineffectiveness on our
part and total reliance on foreign
media was seen by me in 1965, during
the Indo-Pakistan conflict, I hap-
pened to be in London at that
time. The whole of Europe relied
heavily on news through Anglo-Ame-
rican owned media. Even on T.V. a
Professor Tinker of London Univer-
sity was acting as an expert on our
sub-continent, ;

He used such phraseology as Hindu
India is suppressing Muslim Pakistan.
My husband and I did overtime at-
tending meetings in London and at
Universities to show that we were
Indian Muslims and we had a clear
case against Pakistan for invading
and attacking our country on little or
no grounds, Even letters intended for
publication were returned back to
us. This was the sorry state of pri-
vate ownership, by vested interests,
of a country’s press and news media.
This state was hightened by the fact
that our country had no proper press
organisation beyond what the High
Commission could put out. This, there-
fore, is just one instance to show up
the gravity of the step the Govern-
ment has now taken to reverse our
growing strength in the world of
information. L

The international atmosphere being
what it is all sorts of corruption into
the third world countries was being
affected. But India, had, for its own
news collection abroad, a total of 5
representatives. There thus existed a
mission for this great nation to find
a way out. Just as we were the
first colony to shake off colonial rule,
so we led the way for our sister
countries and formed a collective
news service, In this, ‘Samachar’ was
mot only to play a vital role, but it
became the sixth largest news agency
in the world. This way, our input
and output media would have played
an important role, in the advance of
the erstwhile slave countries, into the
future. But now it has been decreed
otherwise and India will leave a void
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by its absence, or its part will
scarcelv be a creditable one. Except
for England, France and America, all
the countries have national agencies
of their own. What is the result?
Lord Thomson alone has over one
hundred agencies with which he con-
trols the whole of England. He was
largely responsible for Britain’s dis-
astrous entry into the European Eco-
nomic Community, out of which they
can scarcely now hope to extricate
themselves. In America, about twenty
individuals own all the news me-
dia. They have even created corrup-
ted lobbies in both the Houses of the
legislature there. Sir, what is known
as the freedom of the press in the
USA and on the other side of the At-
lantic is freedom of the owners to say
or do what they like. They may
call black as white or white as
black. That is part of their freedom.
But say that someone tried to expose
the malpractices of a favoured per-
son that would not see the light of
day. 1In this way, great areas of a
nation’s life are constantly blacked
out. For instance, do we need the
exposure of those who have made
crores and crores while the people who
are living below the starvation line
are increasing in numbers day by
day? ‘Samachar’ was, therefore, set-up
in order to rationalise the set-up. Its
political objective, if any, was to help
India and the third worlg countries
come closer, and to give news of the
doings, not of Queen Elizabeth or
Jimmy Carter, but of what was going
on in South America and the Afro-
Asian region. It was to start cemen-
ting our feeling of oneness and our
sense of interest in things concrete
or projected in the areas that matter
to India and Indians. Its coverage
was to include all classes, regions and
people of India, their welfare and
needs, and interesting items of infor-
mation about each other. Even as-
suming that ‘Samachar’ was misused
which, I will not say is all that true,
then, Sir, was the set-up wrong or was
it the misuse of the set-up? No one
has really gone into that. The answer
boils down to the question whether
information and news media be in the

~
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hands of the people and their repre-
sentatives or in the hands of 5 few
money owners who have neither con-
tact with nor sympathy for anyone ex-
cept their own narrow interests. Should
we give the people what is profitable
for a money-lender-turned-industrialist.
by the purchase of foreign knuw-how?
He will obviously be in the clutches of
the owner of the know-how. This, in
turn, will lead fo the twisting of the
Indians’ tale from a long distance and
by an unseen hand. On the other
hand, a Government-run news agency
has the advantage of being committed
from the start to the idea of the good
of the people. It will strive {c do all
it can to educate the people and it will
explain the why and wherefore of Gov-
ernment action. At the same time, it
will give the Government and the res-
ponsible persons the correct guantum
and urgency of things that need to e
done to satisfy the people. Tn short,
it will be a two-way daily or veriodical
vehicle between the people themselves
and the people and those who serve
them.

From this position of commuunion
and vantage, a national press agency
can be closely linked to an inter-
national two-way system feedinz and
receiving back the feelings and the
facts of life of those vpeople of the
globe nearest to or even farthest from
us. The present action of the Govern-
ment has betrayed the interest of the
people through persongl feelings of
vengefulness. They have destroyed
the tool in order to appear to have
destroyed itsuses. They have obvious-
ly little or no thought for the public.
Rather they would like to kow-tow to
and prostrate themselves before the
press barons, who are from the topmost
houses of the twenty families that are
already sucking the blood of India.
The words “sincerity”, “objectivity”
and “service” have already wvanished
from their vocabulary. However, 1

4
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appeal to them to realise that the
people are the State and not the
denizens of the sprawling Government
of New Delhi nor the press owners.

Sir, I would like to finish by asking
the honourable Minister: Do you or
do you not want to build a new society?
Or, are you seiling your heritage for
a mess of pottage? To Lreak up
Samachar into its old constituents is to
sell out India and sow reaction in the
extreme. In its wake, this action will
make the rich much richer and the
poor even more poorer. That is the
tragic truth. Thank you, Sir.

SHRI L. R. NAIK (Karnataka): Sir,
at the outset, T would like to say that
this august House is considering an
issue of far-reaching importance for
all timeg to come. It would, therefore,
be necessary that each one of the Mem-
bers of this august House should
bestow his thoughts on the action
taken by the Janata Government.
Angd if they find that it is nof in ac-
cordance with the major interests, it
should be bold enough to stand up and
tell the Government: Stop here, no
further step is necessary. It is a well
known fact that news agency plays a
very important role in the life of a
country. You have heard of certain
international types of news agencies
having international reputation, like
Reuters in England, TUnited News
Agency of America, AFI of France, ang
similarly of Italian agencies. Of
course, we do not want to speak about
TASS which is a fully governmental
agency. But there are certain im-
portant agencies which are working on
very sound norms of journalism. Now,
one of these sound norms, of course,
is objectivity. What is objectivity?
Objectivity means that a news agency
should collect news reports and distri-
bute these among its subscribing news-
papers. And thig part it should play
with honesty and with due integrily.
If this is not done, such a news agency
is bound to lose its credibility. And
once credibility is lost, the news agency
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has fallen; it becomes worthless.
Similarly, any news agency should be
based on the principle of adequacy.
Now, what is adequacy? As you know,
Sir, ours is a caste-ridden society. Qurs
is a rural society. We have in this
country millions and millions of people
who are labouring under the poverty
line. Is there any agency in the coun-
try today which can reflect the aspira-
tions and desires of these vast number
of people of this country? I would
like Advaniji to answer this, question
of mine, . . VR RS

i

I am confident that news zgencies in
our country have failed. Some of
them have British legacies, like the
PTI, the Hindustan Samachar, etc,
dominated as they are by vesied
interests and communal elements. And
some of them which can be said to be
based on certain principles do not have
proper resources to work on sound
basis. It is for these reasons that an
examination of these agencies was
made and the previous Congress Gov-
ernment came to the conclusicn that it
was high time that there was an agency
conforming to all the norms knowr. to
any reputable news agency in the world,
That is why Samachar was created. I
do not say that there are no short-
comings in the Samachar, nor do I
say that there is no lacuna. They are
there. But they could be remedied.
The proper step that the Janata Gov-
ernment should have taken was to
remedy those shortcomings if there
are any. Restructuring of the
Samachar would have gone a long way
to give this country a good and sound
news agency.

As you know. ours is a very young
nation, though an ancient country.
For the last thirty years, we have been
labouring to establish an egalitarian
society in our country. We should not
be under the impression that merely
by speaking about egalitarianism we
can bring about such a society. It
requires a concerted effort on the part

of al] the parties, whether it is the
Janata Party or it is the Congress
Party or it is the CcPI or CPL
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(Marxist). They should have that
national inferest for the purpose of
establishing an  egalitarian  society.
Therefore, it would be necessary that
we shoulg have a news agency of some
reputation conforming to all the known
norms of a news agency. If this 1S
not done, I am afraid we will pe fail-
ing in our duty. In this coanection, I
would like to make two important
suggestions. It is high time that the
Government thinks of estaklishing or
appointing a Press Commission to go
into these problems in detail so that
when the report is received, the Gov-
ernment can be in a position to exa-
mine the problem in depth and take
suitable action. My second suggestion
is that any news agency that we may
be contemplating of establishing must
be under the Act of Parliament. (Time
Bell rings). If this is not done, we
won’t have a proper news agency. We
do not want to trust Hindustan Sama-
char which has got its own Dblack
marks. We should have an agency
which will be authoriseq by the Par-
liament of this country. Thank you, Sir.

SHRI K. K. MADHAVAN: Thank
you, Sir, for saving some time from
the clutches of the unwilling Govern-
ment so that it was made available
to me. I gay “unwilling Government”
because we are at the fag end of the
discussion and even now we do not get
time to speak out. - :

(Interruptions)

SHRI SUJAN SINGH (Haryana):
We are thankful to the Minister for
having extended the time.

SHRI K. K. MADHAVAN: We are
in the midst of a discussion on the
statement on Samachar made in the
Rajva Sabha on the 14th of November,
1977. by no less a person than the hon.
Minister for Information and Broad-
casting. In the midst of the discus-
sion; in fact, we have wrested some
time, a few hours, from the unwilling
Government because the Covernment
was not prepared to place the report of
the Kuldip Nayyar Committee before
the House for a discussion. It should
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have been open for discussion accord-
ing to parliamentary norms. Now the
Members have insisteq on having a
discussion only on this two-page paper
which was read out by my friend, Mr.
Advani. Let ug go through the two-
page paper. What does it mean? Go-
ing through this paper and the subse-
quent notes, we can find that the Gov-
ernment had already decided, as early
as on April 7, 1977 to destroy the set-up
of Samachar. They had taken the
decision in advance. Then they
thought of clothing that unlawful deci-
sion with some sort of formality and
for that formality they appoinied a
committee headed by an eminent
journalist. Though I do not agree with
the findings of the commiitee, I
congratulate the committese for the
quickness with which they have given
this report. Unfortunately for the
Government, this report did not fit
into the required pattern of the inten-
tion of the Government. That is the
reason for placing the report beyond
the pale of this hon. House. That is
why they wanted to deprive us of the
opportunity of discussing this very
important subject. ‘Going through
para 1, I find that the inteniion of the
Government was “to set up a committee
of experts to examine and report on
the future of Samachar”. Ang what
has happened? They submitted a
report but it was to the disadvantage
of the Governmenf. The report went
against the interests and the wishes
of the Government. They offered
certain recommendations which were
quite unpalatable to the present Gov-
ernment. The present Government
say that Samachar was a creation of
emergency. All that was done dur-
ing the emergency, they are out for
undoing. At the very ouiset I thought
that this attempt of the Government
to destroy the set-up of Samachar
was some sort of exercise of a conser-
vative mother-in-law who always op-
poses whatever is said and whatever
is done by her daughter-in-law. But
going deeper into the relevant papers
T find that it is not so. There is a
sinister design behind it. Sir, the

[ RAJYA SABHA ]
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Committee made a very significant
suggestion. I am not discussing this

Committee’s report but there is a very
significant suggestion at page 62 of
the report. And I quote from para
133, entitled ‘Sandesh’:

“We recommend that fhe news
agency work in English language
should be organised under one inde-
pendent body. The infra-structure
should be so designed as to make for
expansion of the coverage in term
of areas and subjects and to achieve
high standards of defficiency.”—I1
underline the words “high standards
of efficiency”—*The Agency may be
named “Sandesh”.” -

If the name ‘Samachar’ is guite un-
palatable, they have substituted it with

a very pleasant term, ‘Sandesh’.
Sandesh means message. If they
wanted, the Committee might have

said against Samachar. But they did
not want to split it into four parts.
What prompted the Government to
split Samachar into four parts is very
important. There are two Indian
language agencies—Hindustan Sama-
char and  Samachar Bharati. I
congratulate my friend, Mr. Advani,
tor the Party interest which he openly

betrays at the expense of the public
exchequer. If he wants to keep his
own partymen on the pay rolls of

Hindustan Samachar and Samachar
Bharati, if he wants to pay through
Government grants and aid, he could
have said that Jpenly. That is the
honest way of doing things. Instead
of that, he misuses the funds of the
Government and the country by ap-
pointing a Committee. But that Com-
mittee did not fit into his requirements.
They did not submit a report made to
his order. It was not the readymade
garment which the Government want-
ed. The Kuldip Nayar Committee, with
which I have so many differences
submitted, a report not to the order
or to the taste of the Government.
That is the crux of the matter.

/
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There is another thing Sir, What
about the Non-aligned news agency
rool? Nothing is mentioned by
this Government about that. So
many people have said here that the
rresent Government’s foreign policy
has not undergone any change in gpite
of the change of government. I have
my suspicions, Sir. The vary fact that
nothing is mentioned about the Non-
aligned News Agencies [onl and the
very fact that it is left to the discretion
ot different bodies Whether to sssociate
with ‘X’ or ‘Y’ of the foreign news
agencies is very significant. 1 will not
be surprised if before long some of Mr.
Advani’s news agencies will haye col~
laborations with foreign agencies work-
ing against the interests of this country,
And, I can say that that will only be
the fore-runner of the economic policy
¢f this Government which will be at-
tached to the apron-strings of big
business throughout the worlq as well
as inside India. Who owns these big
newspapers? The big business in
India knows very well thei~ impor-
tance, they are very intelligent people.
They understang things very well, and
long before India became free they
bought foreign owned nawspapers.
Many of the foreign newspapers were
bought by Indian big business over-
night. Now, the new agency also is
going to be controlled by them at the
expense of the public exchequer. Then
Samachar is going {o be split into four
parts; into different institutions to be
misutilised by big business, who will be
financing the party of the present Gov-
ernment in some form or other. This
is the sting (Time Bel] rings)s Here is
a reactionary step; not only in the
world of news, not only in the world of
economics, not only in the world of
politics but also in the world of inter-
national affairs also. It ig a very
reactionary step.

Our Prime Minister has recently
visited the U.SS.R. and come back,
8ir, T am no admirer of the US.SR. T
have foregone trips to the Soviet Union,
Opportunities of Soviet trips  were
foregone by me because 1 wanled to
be dissociated with one of {heir bodies.
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Now our Prime Minister has gone
there and come back. (The Bell rings)
That is well and good.

THE VICE-CHAIRMAN (SHRI H. M.
TRIVEDI): Please conclude.

SHRI K. K. MADHAVAN: Yes, I am
concluding. Only one more minute. I
can assure you, Sir, with confidence
and one need not be a prophet 10 say
that this Government is going to sur-
render the economic and political
sovereignty of this country to the re-
actionery interests all the world over.
The breaking up of the Samachar is
only a prelude. We have got a very
dark future. My esteemed friend, Mr.
Abu Abraham, has presented to this
hon. House a very good caricature of
the Government. Let them correct
themselves. Thank you.

THE VICE-CHAIRMAN (SHRIT H. M.
TRIVEDI): Mr. Sujan Singh. He will
be the last speaker.

SHRI SUJAN SINGH: Mr Vice-
Chairman, Sir, first of all, may I con-
vey my thanks fo the hon. Minister for
voluntarily offering to sit for longer
hours in order to give me an opportu-
nity to speak? Sir, let me congratu-
late the Janata Party and the Janata
leaders and the hon. Minister for decid-
ing to take a decision to make the press
free. This is a historic decision taken
on a historic day. Those peopls who
have been talking and advocating that
this decision should have beer delay-
ed are not democrats. A democrat
would like to be freed from the jail or
the prison any moment he is offered
an opportunity. He would avail him-
self of this opportunity and would not
delay even for g second. It was open
to Janata Party, the ruling party and
the Cabinet to keep Samachar under
its control but the Government decided
keeping in view the national interests
the interests of democracy and keeping
also in view our traditions and aims,
to revive the earlier four agencies even
though no Government would like to
lose its powers. Yet, the Government
decided to lose its power in this case.
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Sir, I realise there is one big short-
coming in this decision which I would
request the hon. Minister to think over
if he finds some force in it. The short-
coming is, what would be the position
when all these independent agencies
would be working and if there is a
clash between the working class and
the industrialists in the towns, between
the rural people who constitu‘e mostly
the kissans community, and the traders
and industrialists who trade in their
products and who process their pro-
ducts? These interests definitely clash.
At that time there will be no one to
advocate the cause of the poor farmers,
rural people and the poor pecple in
the towns against the industrizlists and
traders. This is my personul ex-
perience also that whenever there is a
clash between the workers and the
factory-owners, there is nona to sup-
port the workers and the factory-
owners by the strength of ~heir money,
get the news defuseg or get the news
fabricateq in their favour. Therefore,
Sir, it is very important that the Gov-
ernment should take this position into
consideration while deciding on this
issue. For that, I have got a sugges-
tion to make and that is that the Gov-
vernment should galso have its own
agency along with private agencies.
The agency of the Government will be
autonomousg where Members of Parlia-
ment will be represented. In this way.
the objections of most of my friends
sitfing opposite will also be covered.
Secondly, while giving aid to the pri-
vate agencies, the Government should
impose certain conditions and one of
the condition would be that the rural
areas shoulq be represented as much
as possible on those private agencies.
The representatives of the rural areas
should be such who have the necessary
rural background and who should be-

long to these rural areas, so that they
will have full sympathy for the rural
areas while giving their news.

With these words, Sir, I thank you
again. S
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ST ST FE JISATON © JUHATEALT
A, fom qe=i 7 @ == § 9 famn
¥ IAFT F ATATT TFE ) § | Ad-
Fod - S ATATAAT A G2 &, 6 ATATA
£1 & TroATfaw FE AT § | FE AR
qT FE AN FT Fr@a 7oy
o w97 FA 1 wread g or
Fw Wl ¥ A ¥ £ faim ama
A T £ % T av S A L
211 G W3 { FA FO FEI AT N
g 9T F a9-ATSe g\ FfFd zA
A 1w {99y quraeE g as-
Aifs & @ AN A 2w g7 Y w3
famer & o7 3w &m0 4 feard &
Z® a1 71 § T wwar g fEoer
F S UFHTE qIHT AT T I
za faota &1 eamd foar | 39 Ay
# T qF 97T XN AT AEEEAT T
aueft, afFa sg F47 fF a8 ITgaa
faofr foFar T & WX zwfqw aurd
A &Y mrETAEAr Ag g q4ar fF A
qrdt & AN qF T A § ) F awaar
g T =@ Aty &y vk ofvaet | 3@q &
faw =7 F1E F1 T2A ARAT ST AR
f&F 90 9 77 IR § frae FTT
fra 381 Y = araew ¥ {9 o7 a¥m
faar <9 a9 1 @Y 9gA7 &7 HTFTFAL
) WR AT IF FAA K AATEH
q% A7 WTOET wE1 9% ST 4y AT S
f& F& ¢ 7Y 7€ Fa1 & fF wwre aar
fopar SO A AW F WET AT OFAT
% grave § uF srayt feafa q1 Y s,
oF wodr fufa dar g1 s T
YT & aNA FAN FE A4 FRAr o
oA faaza wrefit § waAT SToor Ay
F T F/L AT & ST T A7 Tg
uF wffEs g fofrma frofn &) =
ey ¥ g3 Fga1 I fF ug 9y
HAEd § a7 uF v ¥ frfowa g0

~
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fefoeer zo ax # & f ga¥ ag wfwe-
#e arg fears g9 & fF awr g &
ey H Fn § F8 T@d ] A7 faege
T|e 7§ | & auwar g 5 ag 51 afwe-
de g, ag 715 fFwa aa 7
zafde @™ dR ¥ 99 U qEgT a9
R Y A1 qF a7 Aw™T gUT | AT U
g aafsq oY g8 g &1 Ofafesar
WidgEs Far @ & d awma g fF
7 g Aoy qreafera) wifcdze gran
@Y FTATA § AATAT F S FT=T AT ZHT
& 9O B9 &1 FAC @A AT IGE
Fasmwie 1 waq fga & fag o =fy-
T § T@T F1 Fiforw FIET | FHF Fg
ag 7& fF o qErar v
JAT 24T & M (FaF1 Jevrg &g Araq>
Teegt A fFar & A S ANTArT wan
& ag gant famd W g Bre aFar g
AT q13% fG 1% | qT 9lT qFHAT
&1 oY feafs 7 7 qua 0§ fir
qurR & "vaeg 8 fFar o fRaa
qifafesedy ATEee AT a1 98 SATAT
@l giar fF aarEnd &1 Fn
@l A AT AN AT & qra |
9 &1 feafe 1 @17 a1 maear 780
grdr | ‘garEry F1Er aFad s )
AT TEHTT F[ AT & GHL ML TF

ugr wfedz <@y & fF 5@ @y §
WFR A § F7 @9 3 | 97 If=a g
agy 19 F 9F, oA )9 W T 99 )

T O AN Figd & (F T ATTHT
g3 feafq &1 & AT AT A Ag A
UFIETET  FYd &l T qrEadl
o1 ? A FANT AR FHE ST |
ag 3% g % Faki A1aT Fuel § agq
ey moer e & o T
FAfzal dga FAT AMET FWT G
afer 3q FHEY 7 aga W & war
g X ofew 5@ & a| T
fore & &) 3w ol & frem &

[ 20 NOV. 1977 ]

under Rule, 176 258

a1z HY w1 A fF 59 ux feae
gT ATy | gt 9% W @ R0 A
Fr 7 3@ fauwr qx Ao fese g
ey, @ a7 9 gd s’ aE
FET (T | 1 7 woag St 7 5
gaa faar v 5w fang ox odt # 3
FH W ATEAEFAT AL g | SR
gl fF oow ag o o @< faa
g & & 9 T e 9w
afae 9 wHmE gTa F1E favim
fea st & are €Y 7w A § 3w fean
ST wfgq ) sEEr wfwwm a8 8
fF g7 BB T g W A
fsfasm sme sirdfifaws & &«a7 &,
TZ 3 T4 § G g1 ST ¢ HI faager
fostame g1 # qwsan g 57 g9
N AT a1 SAF || &)
afee & foew @1 aFar &, 9H0
TR THI FT ATMGU | 598 qifa-
e =gl 7Er Atar & | THH eIl
Fel el AT g, SOHT HE GAAA
TGl B | G AT qTh ¥ qI-aT
ag T T & 0F 99 & amwer 7wy
St TeEfa @ gl AT g1 3 8™
wgmt # g8 gfee & W q@r o At
FE T st Toifa @ wd g, TEe
qA T g, HWE g1 8§ aumar g
f& 99 % #mAer A 39 @@ AEMi &
AL T F a0 owew agw & F19
faar & ag wee fg@rs Zar @)

Self-abnegation in the matter of the
Fourth FEstate, in the matter of the

Press =} s ¥ T@H T 7 fa@r
faar & fF S@9 Hqq @R F1 QU &Fa
g AR T A A ™ 42 g ¥ d
TEHT A A AT A A, A6 ACAFH
A 3@ 99 F A £ R g um
¥ wrw ¥ e w9 fan § g
AR I8 17 A1 AT 3 0 q@
F1 9T & ATAA | (FET IFTC T @A
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Tl 3T gy A1 Sgr 9X AEThEAT
g A X T@W a1 AR |
Commitment to the freedom of the
Press; commitment to the non-inter-
vention by the State in Press matters,
Tg TF TR q H & (v H
qE-sifAET @ g1 3@ e &
qEE-SIfAFT @A F g H A9 9§
AT T AT &7 &1 UF a< B
S ATHTT FEAT T8 § | i
q @el &1 =g O F<a (w7 Aar |

A o ooar fw e .

“Government hag considered the
question of the future set-up of
news agencieg in the country in all
its aspects. In doing so, they have
taken into account recommendations
made by the Experts Committee on
news agencies as also the public
reaction to its recommendations.”

Iy fedz #Y g == &Y, IEHt
yaToa fFar | s foe 1 gFfaa
F F IIE AR AW qEUTH THC F
aq A, aga dFr-feorft g2, seer-
I 9 F© gl T A FT g
TmFmmmwmsg:

“Samachar was, thus, fn this
sense ,a product and the symbol of
the Emergency and, indeed, an aber-
ration arising out of the Emer-
gency.”

Now I would like to draw your atten-
tion to this very specifically:

“The Government have, therefore,
come to the conclusion that at the
moment Government’s role in the
matter should be limited simply to
the setting right of this aberra-
tion.”

Nothing more, nothing less. o
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sty B e @ & ag @Y wwar
g f5 g feafa st oY, ag aga w=6t
ff iR wfar @@ feafg ax s
Iifge | § IEAT ATAEAT FAT QT
g OF q@RR & A | St feafq 75 @
T 76 H, T GATATL AT, ST gl
S TSfadl o7 oY, IR { A2 Fv6T
et Twgar | & O wgan g 6 Sw Ay
feafg fergeama # o § ag w=&1 8, &
# 0 ATAAT | 9gT FA@TAT § AR
qgT AU g1 S T TS & AR
¥ g S g fa sawr wegfaa
FAST TG 8§, Ig HAA T qH AT
g, T & AR oA T@1 23w g, -
arfed SaEqAE FT WX ATA TN
fear, oifaferm sax wrafaw g, 98
Ay A E, T A ATy Sl ¥
aq g | dGfF 89 § a9 awm
3, e dowx #g foar fF fooet &
5-6 TSHAT &, 5-6 HEAT {THad
g 6 F® & far gm =gy, T
sax fad gg a& fear s awar §
argaee fean s o&war g e
R T € & ag foewmr wr g &
g9 % #wa # fam o & ag fom
S9 oar w@d F | IUA A qEEAr
g AT § g FLW | gAY AT HY
ST 8 5 g% #R ;I St w0er gandy
e AEafFT AR IM° TNT § 7
grdar g, 9 g9 S¥ e W | 59
Ay ¥ wAR S ¥ & awwar § f#
59 wAEA & garar fear ;T Sl
e v o 7 &g F as gey
F g Afge | § RWA gEr) HA
gg wwe # e 9@t ft 1 9%y
THFT A gl w@rl &4 faw sSa
Faraw 7 foeg o § q@w § f&
sou faer g &, .,
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¥ qto qro T o AT WA ST A
Fgl f& : PTI to be converted into cor-

poration. Mr. Advani, let us do justice
to him. This is what he said.

ST AT FOOT R{ISAICN =7 Hg
ST F a8 F&7 I : PTI to be converted
into corporation.

AR U gAY ®) 91 97 | AR
IS & §egd § ag Al Ageaq™ & | 39
AT AT 99 FHIIE F 3T 919 9T a9 2730
a1 % v g9 e § A §
news agencies’ competition is neces-

sary to provide g corrective. Thig is
what the Press Commission has said.

SHRI K. K. MADHAVAN: Who
prevents competition?

st S0 Foor gAY ;o § gaaET
Sea@ T8 forll 3 T 4 F S8 wwe
F ST AT TAEST F qR T A g,
ST IR FE, 98 agd &0 AeT
wq g, dgd wor AG | SN W
JTET & § AT TSIl FY, qg TAAr
gad § fF T) § wwmar g 7 4@
w3T & far @n @, s aren 3w
FHIAT 7 AT THT F qR A g,
T gIH! UF THL § AT & @ 8
I sy § o7 w30

#3 ¥ 48 Fg Fwa { fF S«
FHAT 7 gt foe § wgr § 5

“The basic function of a news
agency is to provide news reports
of current eventg to the newspapers
and others who subscribe for its
service. As would be apparent
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from its description, it-acts only as
an agent for collection. It is,
therefore, expected to have inte-
grity and disinterestedness.”

Now what follows is very important.

“As in the case of justice, a news

agency should mnot only possess
integrity but should seem to
possesg it.” aqiw T Q’\;l'ﬂ'}

U froqer @AM & ST @ gFIT
N o@Edd B T "W AT ]
g WaEs FW g wWig o
TFEY & &R §, 9T gEat ¥, qr
SaaT H, qT8 99 ¥, fawara g arfgw
fF og 1 FETAIR & T@ WG T |
T I IS @R fgrgeam agg |
adY &, I geS ¥ uAT g, IR
o sfsar § ot &, Gedare ¥ ot
2 g1 feam waasw § off §, §1 gFaT
FET &Y, 81 GHAT & AT &1 | IHT HOAT
U 2, 9% WO Fr|arsed g
ITF HUY T &, STHT HUAT AL
aTer A1 § | 98 S gERIfEe aa
T 98 SAF  gETATE aat &1 S
TR HT GFAT & | S FIE G
fYo #o IEo T =AY TE &, FIT @A
Fo Qo e ¥ et TX §, FATAR
aret & A S 8, fEegE JArar
¥ 5ot TS &, 98 @A HACH ¥ WA H
qTdFE g1 AT IqT F1E dag TGl
gt =R 1 AT IR TG AT AW
R, OT5F ¥ G-a AT TR AT FTH
FT T & | A FEATE QAT A7 BiE
ST, TASET F1 AT Big AAg AFT
1 7T Fro™t TS WAl BT &Y AT )
fomer 2Te AEML & are ¥y e g g
ey §1 ST FETETE AT TOFET T FT QT
g R s fgmm W @R
U ¥ Y foreTae o7 <@ &, qE T8 &

T A A FRAT @, W AT
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AT T &, F1T AT FE@T G 8, 98 999
FE R® & | Iux ¥ forwma ST 8 B
TG g AT 3 Y & | WO IA%
fgars &FaEr agr #1 q, & TE
ARt &t faeg gbrmar et A&
gram g | § wmar { a8 Ja" w0
g i foa b e orer gw 3 fRafa @
TEY § | 1§ TIF e 9T T A" @)
8, ®rar azdt aC 7l foram | o feafa
dargd & 1 feurfa & ag wrwefifas sreoni
Fadt &1 = wg wwgTa ¥ feaferma
ERG At 1 S

SHRI K. K. MADHAVAN: The
hon. Minister should not....

SHRI LAL K. ADVANI: There is
hardly one word that you have utter-
ed and you want it to be replied.

SHRI K. K. MADHAVAN: In the
T.V. in July last atrocities in Andhra
Pradesh were presented instead of
atrocities in Bihar.  What doeg this
mean?

THE VICE-CHAIRMAN (SHRI H.
M. TRIVEDI); No interruptions
please, . .

’

oY | T mrEAAY ;o ar ooy
Y ATGIH ITW AT A FBF FT QA
o forq s & qarare F1 aqmr T
ag Sf=a 37 a1 ) fes aEER F g
99 g arafa ad g arfgy | ag S
FE TN, FH A FH TIATHITATH AT §

fw product as well as process—both.
The process in which Samachar came
about and the product itself by virtue

of the manner in which it had been
run all through and during this

period also.... FSrafaey T@'
FT a1y, fawawitaar  dar A F%
T AT FRA ¥ fAw A a0
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AT, Tg &N T8I & At forma fog
TR fFar smar 8 SAwr favara AT
afer fF 2 w7 g1 wr &1 AT
FFYTIT § AT F T TF &7 TOH7 4T,
zarr T« v & g fofufes &, g
a1 & faat, 99 3w 39 faar, @99
FX foar, ua faTer 7 fsqz s ga &
< 39 967 faqer 7 9 ¥ fgarsy @
YT HEATE, TH AT TTEFAGIT AT FHET
Fr At 7gAlq §, 59 a9 T AR W
STt gaa wEIforT frar sq § ot @gaiy
g, fawa § oY wigwiy 8 f5 aamae &1
S AT TS T A FIS HIWI
A g7 AR AIREE St 7 F7r

It wag a very right step in the for-
ward direction. I do not know how
he ragards it as a step in the forward
direction. I do not regard it so.

& ag wiar § 5 S oSET 1 9%ad
TFesr FT & faw Ig3w & fFar o,
fog frg & fear mar ok SO
fag swz ¥ g fFar wmr foas
AT WY WS AN FT gIT  FT FAT
AT &7 AT T | THFT ST FT
St fRar T @ ®@F Ay

How can it be regarded as » step in
the right direction? It was a vicious
step. It was, as a paper rightly put
it, an illegitimate child of the emer-

gency. SEd &Y TAT FHEAT A ZH €A

¥ geFT & fAC ady uwamg wewr alwT
oar, 3 qaaT a1 5 ga gET A
gafeafy qx T s AR gEffa 9T
AN F 912 qoAT @iz § 9y v war,
SR FT FET R —

“News agencieg forced to merge
under pressure and against their
w'l during the emergency should
be allowed to function indepen-
dently as they were doing earlier.”
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And then what follows is important
from my point of view, from the
Government’s point of view:

“It would then bec open to them
if they so desire to cooperate or to
come together in order to ensure
that they are able to play more
effectively the pivotal role expected
of them in the press set-up”.

7T I G FT & W] SO Ha 39 a5
FY AAF qIF! (AAA § F g @
feafa w1 $12 mrea foafa 7 AT &)
Fager a1 feaf aga weo) feafa aga afear
" feafa oY AR agelt feafr a3 qgm s
£ 7Y WIAAT § AR AE WA & HIT
¥emfau awame J Fer0sF ariag eaqear
Y'od arefl faer s o a7< S ooy
At faraadaar 9378 STy 39F arT
fore g wow 7 awg FX AT qF 0F Y
ZEATSHe & 0 A1 T FIF AIE
FHAT FF TS AT HIJ § [HaT WY
TH & f9aF o gw gt &t
Tt O forates A« § OF 937 9@ A9
TG T IEF A FL TF A
FfaeT framd &3d woeT 8 AT HISy
ZY 37 AT FY | FATEY AN O AR J
FgT1 faF o ar Swet Y A Ay PR AgwT
ara & T fER A mga et fopusm
FT IFAG FIA gU AT AL F 1 W1qTS
qdl & AR F FIT &, STAT qEgF A AT
FAfAEST & IR T FT & ITFT IoAg
FIF T | AT Ga7ew  IfEw 3AH
qaferfs 1 e a1 & wfew s9F w-
grazaara Fr A faager faar
2 frgg ag wraa § fF geaet § 99w
& T T qSATAIT R HF AAT AT T
qg FATH I TAGT &7 T HR T 7
THEY F g7 & g f9qT q@FHe qqf
9 FH FIA F ST TIFIA F FIAAE
a2 04, FAH 99 USAET ¥ T AT |
T TFFT BT T2 AT F9 fHaaqr o
JAET SUTET AR Wi awad §
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qEFT & A F1 A1 e o 78 earwnfas
A o7 7 AT §T T WMHFTFT T
AT U H FET AT F g T AR §
ST T FEAT FEO AT SAT TEHY
¥ ST FATA &, ¥ T H T8 a1
FL | T FIE AT 1T AL g0 &
¥ g aftfag @ | wfET o a=t
arfafadt ag i, awfafadt T8 ag
iy, A fafadt ag i | w4 F A
Fga & fF a@a@ & @ | w9
sifse foR foraar &=t g mar ) g o
By & T z@wt  digwT g
FAAL FET AT & ) o=
S¥ e gy arfraar @t g
HIT §HTZ a9 WA IAA g
F 9% 9T WT d g TN 92 v
AT TIY FT AT TIFTT FT TZT FAT
9SdT | Apart from the subscription
tvtis paid to it. 39 difege ¥
freer z@ 33 &1 @ ¥ qfige
¥ wrAg guY 78 @M@ UF A7 H
T 399+ SATT TATSE gav ar &
1, 3 3 FUT 'Y F FA¥ fear |
ag W wigRa dvwifen fafy g
ug feafq o=t 7t & 1 AR ®
faorr frar fF zasy S o seEe-
arsfa fegz oY, wTAY S g Wy
grgafady Mt sy g difwas w
e g1l AT EA 8 AEAT S
faars faar BF 5@ srgaifoaa 71 fee &
e Fvar =rfgn ol fre w3
FT adT ar ag a1 5 qa feafq v
T Ay | 9g gRw wEIT fwar
THIIHT F FIL FIZEIT ZAFRT d3147
TIT AT FTTAE UG g1 97 a7 Jaq9-
aat § Farg &7 Y O F R 9y
I R/ g9 9@, T30 7 900
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[=r =T ooy WIS IO
fgarar & 9% 500 fyay v @r 78
faret ot gfee ¥ eamnfaa adt gwm
T JOUT q1 qE A g faaa
FIOT 9fsqF THGIFFL W TAT AT
TAT AT EHTT & qTAT & FROT
AT FT T4T wEAET 7 A faaE
FTTN FTH FU TAT TIAFT FT A TARTL
TFTVIfF ®T § 78 AYAT T4 B FAF
FH T AL HE A AT fom w2 ay
ot ;T ST geAy fraar  ag A FA A
A AR g @y ag fodiwa &
o war, AEFwa F1 | gwY AQr 6
oF THEr § H5 FHATA AT IR
a1 FF Frasr o awg g e ot
T AL ATHT A1 9X g I A1 17
gax! feaar fadar ary & 19 I
M TFAFA 1 Fo A AT @1 §
Iau faaar ovax § S99 He< A g™
TR & &, u A & fau sas
SFEAT A §——3 AT ¥ foqqg & awg
¥ MT 3 g F fag aofar @& 93
g9 30 | oF fig o @ fFar g
ag weAT 5 ag suaear & g fagam
fpar T W &, 7@ W H A E
TAY SIMET FOIEET,  HY SqTeT
AFQATASA  HS AT AT g1 aFHam
JrE FL IT AN & gIRT AT FZA &
FrET TITEZT AT AT IAT FITE |
ag AT 1 gy gfeewior o ¢ forad
g AfTFAT guy wreEwwT &7 e
e frar &, s gmr gaw ag o
eRER Brar & B W wE, e oo
fFragegr@reg | & foax
qrg WF AT D5 {741 ;X a3 g
wgr fra seAT AT fra o 9 st o
FgX & wradr § avam faey #Y, av
FHaq a7 AEAl AR g oArfE qw
FLF FT I FW ATT FIF &1 ATAET

v
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Is it the usual freedom that you
grant them? SEIAT fOaT T TFTT
faar & o 717 ot ame gget e
fer 1 ¥ ag w9 Twime gRaT & fag
TLHTT LT FIAT QAT | AGT FAM
FANF g T Tgel 1 AGedT AV, FHI-
|17 FT, I TZ AT N——F1% a1
A8 & W 6 TG ®Y gL QI HIET
g1, TS 19 AEF 379 a9F 39 @ &

AT AT 37 g, FT fEw A7 arg
g___ This is not the way a news

agency is to be run.  FH T FF
FATY AT 7 FioqT1 | 45 TG &
fafsst & axoe a9 oo =@

under Rule, 176

T | FAFAT T ITT FT FH TRAT
g fF s ooidr & gzHq § yawr
T WX IF oTawAT A A F faq
foa Sg& wsctrEaT §3 SER 5,
3T ®T AT | T S AT FY HEqHT =oAT
g, Jam "4t ST 7 faawt s far,
IaFr T8 § W ag Femr g Arfax &
FA S OSHET F FrafFfadt F1 owT
FT I aFaT & S fF  geewgan
TR 37 § AT I geehrgay &,
g JF T a3 qF HGIT § Ay
ey wiaw &, 3T w4 § 1 F AT
g A 3T =7ifzw | A% gEa € A
ifear Wedt (mrwmoramf)  @wER
IgAr A 3T W@ & sgwr fe fag
A AT 9T AqTAT ST ) HTEHTA-
T T IART  FOEIT I Igwy
T F F1E Toaq Jfaw g, qar a8
& arfagfeelt g1 1 wifagd ad) g
Trfge. . ..., ’

ot At e mad (ST 93W)
RT3, AT TS a1 w7

’
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U ard FgA0 AGATE | 99 T T3 8
5 % 5 9@ wu wdi sl &
et off aguT aEr ¥ AR wm
G A O% ¥ U @l g4, 9 gat
FH HY R, AT oF gfafome g
aw, fer < fewdm ww Ry gy
I | A F A R AT
q, ST BT 9 AT W AR T A
%o gfq a9 fear o1 w7 &, 91 § v
gee g P Hl WSET FT NRT FHT
weE’

st e FEO WA ¢ TG, A
2% ¥ a1z Y § Fgar { agq w9 daar
& | ¥ favam @@ g 1 @ad @dt
1T 78 & % qawTd Y, A qAAT AT
aat & £ 3 @rer g fea ST sEaeT
A T qier ATz 2ater qfa| gv——
gger 50 Teez fRT 25 uxde fwe
S qYAvE | 99 MIT ¥ g uF
RIS USET  SEer FT, JE-ET FwAr
aifeF wad FeaTHTo & grar Hud &1
AT FAU | WA wE A e
waey, #5 W wiferm &, weE
STTEAT ST FTAT AMEW | qTHIT FT
g Afar idy & % gard Aify 2
fr d%as ufaaw § FOF 79 av
B2 o Mfeaw I @ Seaed
§1 SAFHRIEH FO AT A F,
sraeqr F¥A &, AfFT FT9 I F a9
g0 gfsweres A4 39 | g9 A8 wEl
Fga fw A% F@aTe A AT TEHAT
FifF el e g, #fE TE J
fFay AT TEAL Y 1 | A A
Jgaw afgg 9T qIA G F A

¥ & AR & waar § fE #EeE

& arx o o faoiw g X A & ag
W femr o FTE | AW

|

Tgd § % s w0 w8, o w9
fwam * areviw wvew A Fe § TR
FHeT fufaedt w9 TwRt w o
g dr sredde w0 wmed

| %Tﬁfa;g;a;rmﬂ?ﬂ:%fztgl

o T FEU FEAH ;e T g

faager SF & | F2T 34T FEaT & woowy
WAFT & 1 guraR & aafaw are

T AT A T8 e arw fhr—

immediately after the Kuldip Nayyar
Committee gave its Report and that
resolution wag passed on to us. Y«
T AT § gy Tl w5 owg
gaH! q@(3y fF FT w0 & | w7 oY
FIFA FA1E T IqF HAWT gW F19-
AET FCT | AT IqF AT T IART
fag &z qw1 fr garr qaw7 9g 20
That is what we expect. gifags T
ST WA F19 A% §IE 6 AN
U OET GET GEF BT AT AL\
FZA a1 wia § ITR1 78 3 fF /3
6 o FT wET foodT g 1 f&ar
2 og® Al &9 1 S FTAT &, FW
What would happen to thousands of
journalists who are working there?
How does it become a direction? How

does it become arm-twisting, though

in a subile, sophisticated manner?
TTFIT 7 T& F1§ IWAQ@IA A1 19
TE Y\ WCET AT AA9T T AL E
fF 71T A1 § 98 AT HA F1F IF
fgw FAT V3T | gW ag SfEy gHAd
¥ oz FEAT F1EH IAFT TEAC FL R
¥ 9iz FIT qg WATOT T AEFL G

\J
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[T @ Fowr wrgaIon]

o gAa1 Fg {5 719 g0 &1 777 517 %

g3fafqedt qIé 6 ATE TTT T WET |
When you say that you want debate
on an issue, you should be open to
conviction, I have been open to con-
viction. -

SHRI VITHAL GADGIL:
we peen.

So have

ot AT FEW ATEA ;0 F arg‘ar
g f& 7 & 5w 37 921 #1 39 qrfelea
F gEhr qET ¥ AAT @ | g
fir & w1 aifafezre aft & AN
zafar ga MqT AEEs [T €
% wam f& ga Faler w@r E)
gq  TAS FIS daf<T g @I

Joint Secretary had written a lelter
to Samachar saying that such and
such things should be done and they
should not be linked up with the rates
of subscription. I do not think there
is anvthing wrong.

SHRI VITHAL GADGIL: Does it
not imply that you take a decision to
split them into four.

SHRI LAL K. ADVANI:
already been conveyed. FATI & I
R T S S § B 1 G S A
fegm afy FW@ v I9F AMA
g w97 93 # 9y yer fF
gaFl ag Farsy £ Qo Wigo Ao F
geafFaaa o Fr fear a4 Ay
gaFT waTa oy F gaw Ay w999
fafay 1| gw At ag T 3 Zq TA
& AT & wg FET & OF 07 oAt
gAT FAT T A To Ao HTo FT
geatEaaa a7 fear srawr 9 & far

-

Thig had

[ RAJYA SABHA ]

wHAThaF &9/ 98 394 & T[T FW |
afFa g s § 3w gar, & [rgar
g i w7 4 %9 35 gax ¥ fad =nq
ET BYE 3 R A 99 WISH FT LT
o dar qr & frgd A § § wfaee §
I see nothing wrong about it. It is a
EGATIE]
§ dgEEw & FIL A AWAT FH-
zH 1 9% Wi # O & e
zq arEt 7 9 & 1 a8 T & A
fafaars At & 1 gwrd & WA
74t ¥\ gufag & wrAar g fF @ag
gar @1 faiga = oREFmT w0
greagnafad Feq Taz faqar =gy
nda ¥ T At vl ugd ara Crar o,
gagrafa & otg OFar o1, 99 &1 94-
grafy & fofe Brar o agits arid
FIC § HAWT g AGT | WOF
ST ST WA F BT ZAT AT SAHAT ¥,
qZ & A AT NI IF HIGF F T &Y
o9 @gr 7 3% F3a & | g Ay
JqAr, 9 WIIW F g gg f{aga
¥ ¥ @@ A g7 fqem g fF
1280 HWMAT S AT & vax fag
5 fas AU AY 3T 77 A AR AL
HIATT EO0 | F IeAE Fear § Wi |
o Fw@r § % wesT adr ang
grr #aifs & wiaar § {5 99 wrew
F AL § ATy 7 fS97 Faw o1y
¥ usfafregfea v Afewfza s
gfast as gt i 9T g7 428 Savgs
FI @A FT AT FME ITG LT ATA A
acqr § % faq & spifaea
fafgacq & 97 writfvea & fafguew
F fah = TS FTF 9@ 49U QY
q§ BT GIHIA qER AT AR
TIT FUIT AL AT AT X7 Fr=q 3
IAFT Y A § A8 WA § HileHT
19TTMT ZHIT 1 93t H=o3 HIfFrore
& sfasandt & =z gaer ey
fafass & am a7 T §wTIL AT

natura] and logical thing.

under Rule, 176 272
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9% G FT GFAT & | =T qAT &I
@ & waar § 5 99 drew & f97
FHATQIAT @AW A7 gAT F 1 H
=15t g 6 a8 @aw foga & 9w

% A 912 912 77 § qfpw 7
3§ 2 fir o qreae § fergeary & weee
g7 T TIN A N wfgw
% q I3 T 8 AT & HYHT FT
g f& ot 39 FAT g0 FAT A7 A

H
4

% & vg ¥ ag wE Wy AT v &%
oI I FT FE HIT TIA0 T AT Ay
gAY J0d, TIAFT WL F FR 9T
fgg Fc ag FTUFT § 1 99
F AT aff, w8 A9 gy 5 qrowy
qraar g & A @A dt wgag g,
adr #1% wagd ag), 37 a9 waghai
¥ ¥, o qE waear ¥ ogw ey
gag Wt I7 92 faEe s gwy § )
afww wtw wr feafy & & gquaar §
f& qrerT &7 97 grfieg 91, ST I
Fr syl 9 g @ifgq O #x
ag dviwa 7 o 5 ag o) fasfa dar
g sned & ¥aw # vq fagfa 5
37 ®e% g feafy smar ) 99 feafa
gsgr o), 78 ¥ afi e ) Afww
faadr fagfa, fyaar swfea fagfe
T FT § W€ IaY quer FHT A

o1E |

SHRI V. B. RAJU: Will you allow
me one clarification? The Hon. Minis-
ter ;s mixing up the press freedom
wilh the break up of the “‘Samachar”.
1 would assure him that on the ques-
tion of the presy freedom and on the
methods and approaches that the
Minister and the Government would
andopt, the Congress Party stands
actually by him. There is no question
about it and there is no problem

abkoul it
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ot o1 FT@ weA ;- AT F)E
TAT F a2 § evedrwro & A & gasy
3, AtET =90 74 fAr Trla L

(Interruption)

SHRI V. B. RAJU: He is actually
trying to do a thing which will give
just the opposite result. He ig trying
to break it up.

SHRI LAL K. ADVANI: This is
also an argument,

SHRI V. B. RAJU: He has assured
us that he is thinking that this matter
should be considered by the Press
Commission. Now he is breaking up
the “Samachor” and handing it over
to the inefficieat agencies which have
eaten away the capita]l and destroyed
everything. He is undoing something
and asking the press to do anything.
What can the press do?

SHRI LAL K. ADVANI: If I have
to say specifically, I would refer to
the fact that as eariy as 1954 the Press
Commission had recommended that a
corporation should be set up under a
statute. From 1954 to 1975, 21 years
had passed, but the Government in its’
wisdom, decided not to do it. May be,
tomorrow we may decide to do it.
But, at the moment, I felt that rush-
ing into that course of action would
not be proper, and, therefore, at the
moment, the Government hag very
specifically said that its role, its pur-
pose and it function is limited and
that i< to set right the aberrations.

MESSAGES FROM THE LOK SABHA

I. The Gresham and Craven
of India (Private) Limited (Acqui-
sition and Transfer of Underiakinzs)
Bill, 1977

II. The Enemy Property (Amendment)
Bill, 1977.

SECRETARY-GENERAL: Sir, I
have to report to the House the



